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preparation and modification of DSRs was formulated.
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Minutes of the Joint SEAC Meeting held on 10.10.2024, during
which the DSR for District Hamirpur was reviewed and the
recommendation for its approval was rendered.

6. ANNEXURE 5. 68-69
Copy of the letter dated 08.11.2024 from the Member Secretary,
SEIAA, addressed to the Director of the Directorate of Geology
and Mining, Uttar Pradesh, regarding the approval of the DSR for
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 65 OF 2025

IN THE MATTER OF:

JAGVEER SINGH ...APPLICANTS
VERSUS

STATE OF UTTAR PRADESH ...RESPONDENTS

REPLY ON BEHALF OF THE MEMBER SECRETARY, SEIAA, AND
SEAC UTTAR PRADESH ALONGWITH THE SUPPORTING
AFFIDAVIT.

1. That the answering Respondents deny each and every statement,
contention, submission, allegation, and/or averment made by the
Appellant in the complaint, which is contrary to or inconsistent with the
present reply or the records of the case. It is categorically stated that all
such statements, submissions, or averments made by the Appellant that
are inconsistent with what is submitted in this reply are denied in totality,
except those which are specifically and expressly admitted hereinafter.
Furthermore, it is submitted that any omission to deny any of the
averments made by the Appellant should not be construed as an
admission on the part of the answering Respondents, and no adverse
inference should be drawn from such omissions.

MOST RESPECTFULLY SHOWETH

. That the Hon’ble National Green Tribunal has passed an Order * = °
“~7 in the matter of Original Application N0.65/2025 "~ JAGVEER SINGH
Versus State Of Uttar Pradesh & Ors.. The Executive part of the order is as

follows-

“...1. In this original application, Applicant has challenged the
District Survey Report (DSR) for District Hamirpur prepared in
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2024 mainly on the ground that it has been prepared without
conducting the replenishment study.

2.Counsel for the Applicant referring to the meeting of SEIAA,
UP held on 25.10.2024 has submitted that the minutes suggest
that no replenishment study was done. Referring to the
Sustainable Sand and Gravel Mining Guidelines and also the
2020 Enforcement and Monitoring Guidelines for Sand Mining,
he submitted that before the preparation of the DSR,
replenishment study is mandatory. In this regard, he has also
relied upon the Notification dated 15.01.2016 issued by the
Ministry of Environment, Forest and Climate Change
(MOEF&CC) and has referred to Appendix-X (page 153)
requiring replenishment study for the preparation of the DSR.
He has stated that in the DSR 2024, it is nowhere mentioned that
the replenishment study was done.

List on 05.03.2025....”

2. That the pursuant to this order the reply has been file by the answering
respondent. That the Ministry of Environment and Forests, Government
of India, through its notification dated 14/09/2006 (as amended), has
mandated that, as a condition precedent, Prior Environmental Clearance

shall be obtained prior to the establishment or expansion of any project or
activity enumerated in the Schedule of the said notification.

3. That the environmental clearance shall be required for:

a) All new projects or activities that are specifically listed in the
Schedule to this notification.

b) Expansion and modernization of existing projects or activities
listed in the Schedule to this notification, wherein any addition of
capacity beyond the limits specified for the concerned sector—that
IS, projects or activities which, after expansion or modernization,
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exceed the threshold limits delineated in the Schedule—
necessitates such clearance.

¢) Any change in the product-mix of an existing manufacturing unit
included in the Schedule, provided the alteration goes beyond the
specified range.

d) It is hereby declared that the principal objective of this process is
to impose necessary restrictions and prohibitions on new projects
or activities, or on the expansion or modernization of existing
projects or activities, in light of their potential environmental
Impacts.

4. The environmental clearance shall be secured from the following
authorities before any construction work, or any preparatory land work
(except for land acquisition), is commenced by the project management:

a) For matters falling under Category ‘A’ in the Schedule, the clearance
shall be obtained from the Central Government through the Ministry
of Environment and Forests;

b) For matters falling under Category ‘B’ in the said Schedule, the
clearance shall be obtained at the State level from the State
Environment Impact  Assessment  Authority (SEIAA).
Furthermore, the SEIAA shall render its decision based upon the
recommendations submitted by the State Expert Appraisal
Committee (SEAC).

5. That the SEIAA and SEAC for Uttar Pradesh have been duly constituted
by the Ministry of Environment and Forest & Climate Change,
Government of India, vide notification bearing no. S.O. 3338(E) dated
16.10.2017 and were subsequently reconstituted through notification
bearing no. S.0. 2276(E) dated 11/06/2021.

6. That the Directorate of Environment, Government of Uttar Pradesh, has
been declared to function as the Secretariat to these statutory bodies,
namely the SEIAA and SEAC, by the State Government.

7. That all project proposals submitted to the SEIAA, Uttar Pradesh, for the
purpose of obtaining Prior Environmental Clearance are processed in
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accordance with the provisions set forth in the EIA Notification, 2006 (as
amended).

. It is respectfully submitted that the EIA Notification, 2006 (as amended),
does not incorporate any provision for the approval of the District Survey
Report (DSR) by the SEIAA.

. That in accordance with paragraph 4.1.1(a) of the Enforcement and
Monitoring Guidelines for Sand Mining, 2020, it is stipulated that:
“DSR for sand mining shall be prepared before auction/e-auction/grant
of mining lease/Lol by the Mining Department.”

10.1t is necessary to state that mining leases in the district are granted by the

District Administration and that the prior environmental clearance is a
prerequisite in cases where new leases are granted or existing leases are
renewed after 14/09/2006, the date of issuance of the EIA Notification,
2006.

11.That consequently, a clarification was sought from the Ministry of

Environment, Forest and Climate Change (MoEFCC), Government of
India, vide letter dated 16.11.2023. A copy of the concerned letter dated
16.11.2023 is hereby filed as Annexure No. 01.

12.The MoEFCC, Government of India, has clarified the matter in its letter

dated 04.12.2023, stating that:

“2. The matter has been examined in the Ministry. In this
context, it is informed that, as per Ministry’s notification dated
25/07/2018, the DSR is to be prepared by the District
Authorities and must be in conformity with the Sustainable
Sand Management Guidelines, 2016, and the Enforcement and
Monitoring Guidelines for Sand Mining, 2020.

3...Further, the Hon’ble NGT, in its order dated 29/09/2022 in
OA No. 34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar
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Vs. State of Gujarat & Ors., observed its intent to adhere to the
principle laid down by the Hon’ble Supreme Court in its order
dated 10/11/2021 in Civil Appeal Nos. 3661-3662 of 2020
titled State of Bihar Vs. Pawan Kumar. The aforementioned
Supreme Court order mandates that the DSR be submitted to
the State Expert Appraisal Committee (SEAC) for examination
and evaluation and subsequently to the State Environment
Impact Assessment Authority (SEIAA) for approval.”
A copy of the MoEFCC'’s letter dated 04.12.2023 is filed herewith and is
marked as Annexure No. 02.

13. That a Joint Meeting of the State Environment Impact Assessment
Authority (SEIAA) and the State Expert Appraisal Committees (SEAC-1
& SEAC-2) was convened on 02.02.2024, during which the matter was
discussed comprehensively and a detailed Standard Operating Procedure
(SOP) concerning the preparation and modification of DSRs was
formulated. A copy of the Minutes of this meeting dated 02.02.2024 is
filed herewith and marked as Annexure No. 03.

14.That the DSR for District Hamirpur was examined during the Joint
Meeting of SEAC-1 and SEAC-2 on 10.10.2024. During this meeting, the
joint committee deliberated on the matter and rendered a recommendation
for the approval of the DSR. A copy of the Minutes of the Joint SEAC
Meeting dated 10.10.2024 is filed herewith and is marked as Annexure
No. 04.

15.That subsequently, the DSR was reviewed at the 849th SEIAA Meeting
held on 25.10.2024, during which the SEIAA concurred with the
recommendation of the SEAC to approve the DSR for District Hamirpur.

16.That further, the Member Secretary, SEIAA, by virtue of letter no.
733/Parya./Samanya/2023 dated 08.11.2024, communicated with the
Director, Directorate of Geology and Mining, Uttar Pradesh, regarding
the approval of the DSR for District Hamirpur. A copy of the
aforementioned letter dated 08.11.2024 is filed herewith and marked as
Annexure No. 05.




427

17.That it is pertinent to note that the SEIAA and SEAC are constituted
under sub-section (3) of section 3 of the Environment (Protection) Act,
1986. The SEIAA comprises three members—namely, one Chairperson,
one Member, and one Member Secretary—while in the State of Uttar
Pradesh there are two appraisal committees (SEAC-1 & SEAC-2), each
consisting of one Chairman, one Member Secretary, and five Members.
The Member Secretaries are government officials serving ex officio,
whereas the Chairpersons and Members are either retired government
officials or serving/retired academicians/scientists, who render their
services on a part-time basis and receive only sitting fees for their
participation in meetings. It is further noted that none of the members
qualify as legal persons under the prescribed qualifications, and the
SEIAA does not possess an independent office or requisite resources for
conducting studies or field inspections.

18.That the sand mining guidelines have been issued by the MoEF&CC,
Government of India.

19.That it is herein stated that the responsibility for conducting mineral
prospecting, identifying appropriate mining areas, assessing the quantity
of available minerals, determining applicable royalties, and overseeing
the auction of mining blocks (leases) rests with the Directorate of Mines
and Geology, Department of Geology and Mines, Government of Uttar
Pradesh, in conjunction with the respective District Administrations. The
SEIAA/SEAC is expressly excluded from any role in policy-making,
formulation of Mines and Mineral Rules, assessment of mineral quantity
or quality for various uses, determination of royalties, or the auction
process of mining leases.

20.That it is further noted that district-level officers from the Irrigation
Department are also members of the committee. The Irrigation
Department is entrusted with ensuring that various water bodies,
including rivers, are desilted in accordance with prescribed procedures to
maintain uninterrupted water flow.

21.That SEIAA was specifically entrusted with the responsibility to approve
District Survey Reports (DSRs) in compliance with the Hon’ble Supreme
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Court’s order dated 10.11.2021 in Civil Appeal Nos. 3661-3662 of 2020
(State of Bihar vs. Pawan Kumar) and as per MoEF&CC’s Office
Memorandum dated 04.12.2023.

22.That it is respectfully submitted that the SEIAA does not possess the
requisite resources or technical expertise to assess and verify the quantity
of minerals. Accordingly, it must rely on the technical acumen of the
Directorate of Mines and Geology, Uttar Pradesh, and on the UP
Pollution Control Board/District Administration for field verification and
the submission of factual reports. The Directorate of Mines and Geology
employs experts in the disciplines of Geology, Geophysics, Mining,
Drilling, and Mineral Chemistry.

23.That in consultation with the officers and experts from the Directorate of
Mines and Geology, the SEIAA/SEAC formulated a Standard Operating
Procedure (SOP) for the submission and approval of DSRs. It is expressly
stated within the SOP that the Sustainable Sand Mining Management
Guidelines, 2016 (SSMG 2016), the Enforcement and Monitoring
Guidelines for Sand Mining, 2020 (EMGSM 2020), and the pertinent
MoEF&CC notifications must be strictly adhered to during the
preparation of the DSRs. The SOP is intended solely to enhance
procedural efficiency and does not supersede or override any of the
provisions contained in the aforementioned guidelines and notifications.

24.That as per the aforementioned SOP, the DSRs are to be prepared by the
District Authorities and subsequently vetted by the Directorate of Mines
and Geology prior to their submission to the SEIAA/SEAC for appraisal.

25.That the DSRs are prepared by the District Administration through a sub-
committee comprised of senior officers from various line departments
stationed in the respective district, and are then duly submitted to the
relevant authority.

26.That the Directorate of Mines and Geology has certified that the DSRs
were prepared in strict accordance with the provisions set forth in the
Sustainable Sand Mining Management Guidelines, 2020; the MoEF&CC
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notifications dated 15.01.2016 and 25.07.2018; and the Enforcement and
Monitoring Guidelines for Sand Mining, 2020.

27.That in view of the fact that the DSRs, which include details such as
quantities, locations, and areas of mining, were prepared and attested by
the District Administration and the Directorate of Mines and Geology,
there exists no basis to challenge the submissions made by senior
officials, who possess comprehensive knowledge of both the technical
and legal aspects of the DSR.

28.That the SEIAA/SEAC recognizes that Replenishment Studies are an
essential requirement in the formulation of DSRs for sand mining
projects. In the interest of the State, the SEIAA has approved DSRs based
on the submissions made by the District Administration and the
Directorate of Mines and Geology. Moreover, the SEIAA has imposed a
condition in its approval letter of the DSR, stating:

“Replenishment study on the basis of which the mineral
availability is assessed should be uploaded on the websites of the
District and the Mining Department, Uttar Pradesh, and
submitted to SEIAA v
This condition is imposed to ensure transparency in the process.

At the time of issuing the Environmental Clearance (EC), the
SEIAA Imposes the following condition:
“The quantity mentioned in the Letter of Intent (Lol) or the
guantity derived from the replenishment study, whichever is
lesser, shall constitute the maximum quantity that the project
proponent is authorized to extract. This condition shall be ensured
by the District Administration and the Directorate of Geology and
Mining. The Directorate shall further ensure that a replenishment
study is conducted by a reputed institution in subsequent years, in
compliance with the orders of the Hon’ble National Green

Tribunal (NGT).”

Additionally, it is provided that:
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“The Project Proponent and the District Mining Officer shall
ensure that, if the mineable quantity mentioned in the Lol is
amended based on the replenishment study, a report verified by
the District Magistrate and the Directorate of Mines and Geology
shall be submitted to the SEIAA. Should the need arise, an
appropriate amendment shall be made to the EC. If, subsequent to
the replenishment study, the mineable quantity assessed exceeds
the quantity stated in the EC, mining operations shall be
restricted to the EC-specified quantity; conversely, if the assessed
mineable quantity is lower than that specified in the EC, mining
shall be restricted to the assessed quantity until such time as the
EC is duly amended. Under no circumstances shall mining exceed
either the quantity mentioned in the EC or that determined by the
replenishment study.”

29.That the District Magistrate of Hamirpur has duly made available the
District Survey Report, along with the Replenishment Study Report, to
the Member Secretary, SEAC, via the office letter no. 1838/khanij-mmc-
30/vidhi (2024-25), dated 11.03.2025. A copy of this letter is herewith
filed and marked as Annexure No. 06.

30.That the annexures filed herewith substantiate the claims and demonstrate
the stepwise adherence to procedural norms, ensuring that the principles
of transparency, accountability, and efficiency are upheld in the discharge
of statutory functions by SEIAA.

Through

Date: 24.03.2025
Place: New Delhi
PRIYANKA SWAMI
ADVOCATE
STANDING COUNSEL FOR SEIAA UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 63 OF 2025

IN THE MATTER OF:
...APPLICANTS
JAGVEER SINGH
VERSUS
STATE OF UTTAR PRADESH ...RESPONDENTS
AFFIDAVIT

I, ANURAG YADAYV, aged about 48 years s/o Sh. P.N. SINGH is presently
posted as_ DEPUTY DIRECTOR, REGIONAL OFFICE, NOIDA,
DIRECTORATE OF ENVIRONMENTAL, UP. having an office at E-21/1,
NOIDA. UTTAR PARDESH. Presently at Ncw Delhl

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit on behalf of

Member Secretary, SEIAA before this Tribunal.

2. That the accompanying Report has been drafted by our counsel upon my

instructions.

3. That the contents of the accompanying Report are true and correct, and
the knowledge has been derived from official records and nothing

material has been concealed therefrom.

12
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VERIFICATION

432

2 5 MAR 2625

Verified on solemn affirmation at New Delhi on this Z“\ day of

DEPONENT

2025,

that the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed

therefrom.
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U qafeRw, @ U4 Sary gReds sEe ARG WeR @ AfREE 602276
i@ 11-06-2021 BN U WY qafaRvr war aifere wiftvevr, Soso U4 WU WY
fadres wwdfes WA, Sowo (1 9 2) & 7w ey T @) qafeRY, @9 O ey aRedE
e AR w@R 9 fefo dosndovo  aRwpE 2006 (e wwiRd) #
vwogoosio /odosngotote @ wE-gfEl ¥ faor wdew RUE  (psm) @
it /e 5 o @ o wiir wd 8

>~ Wi, @ U4 ey SRadd e WRa wen W e gosmsono s
W&~ 5.0. 141(6) RAF 15 F7a9, 2016 # Foren wdewr RO & W o P sa
far 8-

“The District Survey Report shall be prepared for each minor mineral in the district
separately and its draft shall be placed in the public domain by keeping its copy in Collectorate and

posting it on district’s website for twenty one days. The comments received shall be considered
and if found fit, shall be incorporated in the final Report to be finalised within six months by the

DEIAA” Tty & & e A Soardovoto afkaea ¥ 78 )

Original Application No. 403/2022 (I.A. No.133/2022) Dal]get Singh Applicant Versus State
of Uttar Pradesh & Ors. § 0 Urowodlo 1§ Reeh gmr Reid 30-05—2022 (Wer) 3w
uia o man Rored g o Frerag 8 -

“8. In the meanwhile no lease shall be granted and also no mining shall be commenced in any of the

mining sites in District Saharanpur, Uttar Pradesh before completion of replenishment study,
updation of DSR and grant of environmental clearance/CTEACTO on the basis thereof in
accordance with SSMG, 2016 and EMGSM, 2020."

3~ W BH N @ o ¢ & o veem wawa, 78 Rt g e afie
No 36613662 of 2022, The State of Bihar and others Vs. Pawan Kumar and Others & Ors. §
District Survey Report (DSR) & W™ ¥ famia 10-11-2021 &1 flgr ®e & waw # Frag
s i far &

The directions issued by the Tribunal vide judgment and order dated 14th October 2020, are
substituted as follows:

(1) The exercise of preparation of DSR for the purpose of mining in the State of Bihar in all the
districts shall be undertaken afresh. The draft DSRs shall be prepared by the sub-divisional

14
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committees consisting of the Sub-Divisional Magistrate, Officers from Irrigation Department, State
Pollution Control Board or Committee, Forest Department, Geological or mining officer. The same
shall be prepared by undertaking site visits and also by using modern technology. The said draft
DSRs shall be prepared within a period of 3 6 weeks from the date of this order. After the draft
DSRs are prepared, the District Magistrate of the concerned District shall forward the same for
examination and evaluation by the SEAC. The same shall be examined by the SEAC within a period
of 6 weeks and its report shall be forwarded to the SEIAA within the aforesaid period of 6 weeks
from the receipt of it. The SEIAA will thereafier consider the grant of approval to such DSRs within
a period of 6 weeks from the receipt thereon;

(i) Needless to state that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence 1o the procedure and parameters laid down in the policy
of January 2020 should be followed:

4~ WU, T U ey TRads wEe Wd weR 48 e grn Frfa Re-féda
*snfommgm and Monitoring Guidelines for Sand Mining* 2020 @ ¥%1 4.1.1 (a)# Frie

§- I ¥ WE & f¥ “Enforcement and Monitoring Guidelines for Sand Mining” 2020 B
wftarl & agar Rren wiew Ao (osr) @ fwmr g AR @ o, Wy oW
e 2 wem wR @ way ¥ dosngovo aftgEer # o1 wiem A €9 @ aRY 9w
0 R /FI0 TH0WN0EN & W & gfie wew & Rufly swe 8@ w2

PRI —

frws/ wew-wia
vaiw  /fufe anfie wo-e463 /2021, RIS
wiefaf Frefafa @) qaarl vd swe st i ifta 8
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IA-L-11011/13 /2021-1A-11(M )

9011/2023

F.No. L-11011/13/2021-1A-1I (M)

Government of India
Ministry of Environment, Forest and Climate Change
. Impact Assessment Division
: 2nd Floor, Prithvi Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003
Dated: 4th December, 2023

To,

The Member Secretary

State Level Environment Impact Assessment Authority
Directorate of Environment

Vineet Khand 1, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Survey Report-reg.
Sir,

This is with reference to the letter no. 656/Civil Appeal no.
6463/2021 dated 16.11.2023 regarding seeking clarification on District
Survey Report (DSR).

2 s The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry's notification dated 25.07.2018, the DSR is
prepared by the District Authorities and it should be in sync with
Sustainable Sand Management Guidelines 2016 & Enforcement and
monitoring Guidelines for sand mining 2020.

3. Further, the Hon'ble NGT vide its order dated 29/9/2022 in OA No.
34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar vs State of Gujarat &
Ors. observed that they would like to follow the principle laid down by the
Hon’ble Supreme Court in order dated 10.11.2021 in Civil Appeal Nos. 3661-
3662 of 2020 titled State of Bihar v/s Pawan Kumar. The above-referred
order of Hon’ble SC mandates submission of DSR to State Expert Appraisal
Committee (SEAO) for examination and evaluation and State Environment
Impact Assessment Authority (SEIAA) for approval.

4, This is issued with the approval of the Competent Authority,

Yours faithfully,

N )
fedhos D=
% 3 (Dr. Saurabh Upadhyay )
2 P Scientist C
\.Q _;J "y E-mail: saurabh.upadhyay85@gov.in
& A
¥ (N Copy to:

¢ Scientist E(PV)/ Guard File
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ANNEXURE-3

Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,

following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey
2. Shri Rajive Kumar

3. Dr. Harikesh Bahadur Singh
4. Shri Ashish Tiwarl

5. Shri Sanjeev Kumar Singh

6. Shri Paras Nath

7. Dr, Brij Bihari Awasthi

8. Shri Umesh Chandra Sharma
9. Dr. Ratan Kar

10. Shri Om Prakash Srivastava
11. Dr. Amrit Lal Haldar

12. Dr. Dineshwar Prasad Singh
13. Shri Tanzar Ullah Khan

14, Prof. Jaswant Singh

15. Dr. Shiv Om Singh

16. Shri Amit Kaushik
17-Dr. Rjai Mishva

Chairman, SEIAA, U.P
Chairman, SEAC-1
Chairman, SEAC-2

Member Secretary, SEAC-182
Member Secretary, SEIAA, U.P
Member, SEIAA, U.P

Member, SEAC-1

Member, SEAC-1

Member, SEAC-1

Member, SEAC-1
Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Joint Director, Mining Directorate, UP

MeMBER SERC—)

In the joint committee following agenda were discussed and resolved:-

1. The detailed Standard Operating Procedure (S.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for insitu rocks were discussed and

formulated.

2. It was resolved that the Secretariat shall forward the approved SOP for preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director— Geology
& Mining for its effective implementation by respective Districts. (SOP attached as

Annexurel &2)

3. It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
by Member Secretary/Nodal officer SEAC for comments and suggestions.

17
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It was deliberated that Standard-TOR issued by MoEF&CC can be issued by MS-SEAC
adding some additional conditions approved by SEIAA/SEAC, on the basis of experience
gained in past 1 to 2 years.

In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project
or a brown field project. If the case under consideration is a brown field project then
details of previous E.C. should also be submitted by Mining Department.

:54 Fq?.:..-—-.
(Shri Sanjeev Kumar Singh) (Shri Ashish Tiwari)
Member Secretary, SEIAA Member Secretary, SEAC-182

18
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StANDARD OQPERATING PROCEDURE

Preparation/Modification of D.S.R. for in-situ rocks by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page1of11

- 19

- 14
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No
/ Step

Details

Action Required

1

Formation of Sub-Divisional Committee (SDC) in the district by District
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee, Forest
Department, Geological or Mining Officer.

Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Eic.

e DM. shall issue an Office
Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the Schedule-11 of the MoEF&CC Notification dated
dated 25-July-2018. The contents of DRAFT DSR shall be as under:-
e Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activitics).
3. General Profile of the District
4. Geology of the District
5. Drainage of Irrigation pattern.
6. Land Utilisation Pattern in the District: Forest, Agricultural,
Horticultural, Mining ete.
7. Surface Water and Ground Water scenario of the district

e The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCIUNABET
Consultants, DGM Approved
Exploration Agencies as per
Government Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

e Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page3of11
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13. list of Letter of Intent (LOI) Holders in the District along with its
validity as per the following format :-

14, Total Mineral Reserve available in the District,

a) Sl. No.

b) Name of the Mineral

¢) Name of the Lessee

d) Address & Contact No. of Letter of Intent Holder
¢) Letter of Intent Grant Order No.& date

f) Area of Mining lease to be allotted

g) Validity of Lol

h) Use (Captive/Non-Captive)

i) Location of the Mining lease (Latitude & Longitude)

15. Quality /Grade of Mineral available in the District

16. Use of Mineral

17. Demand and Supply of the Mineral in the last three years

18. Mining leases marked on the map of the district

19. Details of the area of where there is a cluster of mining leases
viz. number of mining leases, location (latitude and longitude)

20. Details of Eco-Sensitive Area, if any, in the District

21. Impact on the Environment (Air, Water, Noise, Soil, Flora &
Fauna, land use, agriculture, forest etc.) due to mining activity

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data

etc. as such parameters generally
change in every 5 years.

¢ The source of sccondary data used

in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page S of 11
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geology of the area, site conditions locations, depth of mineral
availability and other geomorphic features.

Once the Draft DSR and Annexure 1 to IV is prepared, then all the SDC
members evaluate and approve it, which will be uploaded in the District
Website for 30 days for public comments/objections as well as
DM/ADM/MO office.

For this the notification should be issued by District Authority about draft
DSR for suggestions/comments /objections from public in minimum two
newspapers having wide circulation. Date of uploading and last date of
receiving suggestions/comments/objections should be clearly mentioned in
the notification.

(Reference - EMGSM- -2020, Section 4.1.1 (clause - o & p; Page-19)

For this a letter to the District
Information Office will be issued for
uploading the draft DSR in District
Website for 30 days.

The Draft DSR shall be withdrawn from District Website after 30 days and
SDC Members shall conduct a joint meeting to mitigate/resolve the public
comments/objections received, if any. (Reference - EMGSM- -2020,
Section 4.1.1 (clause — p; Page-19)

In case no objection/comments are received then Mining Officer will issue
a Certificate that no commenis/objections have been received in the period

of uploading.

For this a joint meeting of SDC
Members is required for final draft
DSR examination/evaluation.

Thereafter, the draft DSR shall be finalized including Annexure-l to
Annexure-VII which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

e The DM shall forwardtheproposed DSR to SEAC

e The DM of respective district

Page 7 of 11
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e The SEAC shall examine the draft DSR within a period of 6 weeks and
its report shall be forwarded to SEIAA.

e The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of 6 weeks.

Reference — (Section 14(1 & ii) of the Hon'ble Supreme Court Judgement

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of

Bihar and Others Vrs. Pawan Kumar and Others Etc.)

The DSR being a public document
afier approval shall be signed with
seal (in each page of DSR) by the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

Page90of11
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Checklist for examination / approval of DSR by SEAC/SEIAA of Uttar Pradesh

Sl No

Checklist/ Examination Details

Yes/No

Office Order of DM/ADM regarding formation of Sub-Divisional Committee in District

DSR technical document signed by all the Sub-Divisional Members having following annexure:

Primary DSR which requires addition/modification.

Draft Modified/ Revised DSR Document.

Anmnexure-1 to VIL,

Lease wise NOC from Irrigation and Forest Department.

Revenue report and resource evaluation/ reserve estimation.

Notification regarding the constitution of the SDC.

7. Minutes of the SDC about draft DSR.

8. Office order for uploading the draft DSR in the district website for a period of 30 days along with newspaper
notification.

9. Minutes of the SDC recommending draft DSR.

i Rl e

Office Order of DM/ADM/Competent Authority regarding uploading of Draft DSR in District Website for 30
days for public comments/objections.

Period/Dates of DSR uploaded in District Website.

Minutes of joint meeting of Sub-Divisional Members to mitigate/resolve the public comments/objections
received, if any. After 30 days.

Lease wise NOC from Irrigation and Forest Department,

@~ - R o

Deposit verification/estimation Report, Revenue report

Page 11 of 11
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StANDARD OPERATING PROCEDURE

_u..m_u»..m:o.:\?_c&_._n»zo: of D.S.R. for Sand Mining or R.B.M. by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 of 10
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL. No
/ Step

Details

Action Required

|

Formation of Sub-Divisional Committee (SDC) in the district by District
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation
Department, State Pollution Control Board or Committee, Forest
Department, Geological or Mining Officer.

Reference — Para 14(i) of the Hon 'ble Supreme Court Judgement delivered
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Etc.

e D.M. shall issue an Office

Memorandum regarding
nomination and formation of Sub-
Divisional committee in the
district.

Preparation of DSR — DSR which is a technical document shall be
prepared in line with the MoEF&CC Notification, dated 15/01/20216,
dated 25-July-2018 and ESMMG 2020. The contents of DRAFT DSR shall
be as under:-
e Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (brief history of old
working, pre-existing and proposed mining activities).
3. List of Mining Leases in the District with location, area and period
of validity.
4. Details of Royalty or Revenue reccived in last three years.
5. Detail of Production of Sand/Morrum/RBM or other minor
mineral in last three years,

The sub-divisional committee
(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCI/NABET
Consultants, DGM  Approved
Exploration Agencies as per
Government Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 30f 10
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f) Length of area recommended for mineral concession.(in Kms)

g) Average width of area recommended for mineral concession (in
meters)

h) Area recommended for mineral concession (in square meter)

i) Mincable mineral potential (in metric tonne) (60% of total
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

¢) Sand (MT)

d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-

a) River or Stream.

b) Portion of the river or stream recommended for mineral
concession.

¢) Length of area recommended for mineral concession.(in Kms)

d) Average width of area recommended for mineral concession (in
meters)

e) Area recommended for mineral concession (in square meter)

f) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

g) Total for the District

o After this Annexure-I to Annexure-1V shall also be prepared as per
the format provided in Enforcement & Monitoring Guidelines for Sand
Mining-2020, which will be enclosed as annexure to the Draft DSR

rainfall, IMD  data, river
geometry, updated geology (if
any), water table, population data
etc. as such parameters generally
change in every 5 years.

The source of secondary data used
in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 10
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In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

Thereafier, the draft DSR shall be finalized including Annexure-l to
Annexure-VIl which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

The DM  shall forward the proposed DSR to  SEAC
for examination and approval,

The Member Secretary/Nodal Officer will forward it to DGM, U.P. for
comments and suggestions. The SEAC will evaluate after getting the
comments and suggestions of DGM, U.P.

The SEAC may invite a representative of DGM, U.P. 1o assist SEAC in
appraisal of the draft DSR.

The SEAC will evaluate and recommend for approval of the draft DSR
on the basis of SDC recommendations as well as DGM, U.P.
comments/suggestions.

The SEIAA may approve the drafft DSR on the basis of
recommendations of SEAC.

Reference — (Para 14(1 & ii) of the Hon’ble Supreme Court Judgement
delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of
Bihar and Others Vrs. Pawan Kumar and Others Eic.)

The DM of respective district
shall send the draft DSR, along
with following documents

Following shall be the Annexures of

1.

o

M letter:-
Primary DSR which requires
addition/modification.
Draft Modified/ Revised DSR
Document.
Annexure-1 to VIL.
Lease wise NOC from Irrigation
and Forest Department.
Revenue report and resource
evaluation/ reserve estimation.
Notification  regarding  the
constitution of the SDC.
Minutes of the SDC about draft
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Process Flow Chart

Preparation of
Draft DSR by SDC
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459 ANNEXURE-4

Minutes of the Joint AC -1 and SEAC- P. h 072024

The Joimt Meeting of State Expert Appraisal Committee (SEAC - | & 2) was held in
Directorate of Environment, U.P. on 10/10/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr, Harlkesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Shri Om Prakash Srivastava, Member, SEAC-]

5. Dr. Brij Bihari Awasthi, Membet, SEAC-|

6. Dr. Ratan Kar, Member, SEAC-]

7. Shri Tanzar Ullah Khan, Member, SEAC-2

8. Dr. Shiv Om Singh, Member, SEAC-2

9. Shri Naveen Das, Add. Director, DGM, Lucknow
10. Shri Lalta Prasad Asstt. Geologist, DGM, Lucknow
11. Shri 8. N. Patel, Geologist, DGM, Lacknow

12. Shri Jitendra Kumar Sharma, Mining Inspector, Deoria

13. Shri Abhishek Kumar Patel, District Mines Officer, Shahjahanpur
14. Shri Ashish Singh, Mining Officer, Lakhimpur Kheri
15. Shei Shatrughan Singh, Mining Officer, Ksushambi

14, Shri Bashishthe Kumar Yaday, Mining Offfcer, Hamirpur

17. Shri Mulkesh Kumar Mishra, Mining Officer, Siddharthnagar
18, Shri Parasnath Yadav, Mining Officer, Ghazipur

19. Shri Ajay Kumar Yadav, Mining Officer, Prayagraj

20, Shri Mafar Lal, Mining Officer, Firozabad

The Nodal Officers welcomed the Chairman's, Members and Officers of Mining Department
in the meeting which was conducted via dual-mode (virtunily/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

In the joint meeting of SEIAA, SEAC-] & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 15-Jan-2016, 5,0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol leter dated 04/12/2023.

The District Magistrate, Deoria submitted the draft DSR vide its letter no. 298/w=97--2024,
dated 02/07/2024 for evaluation /sppraisal’approval before SEIAA/SEAC. The drafi DSR was
forwarded to the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no.
1535/810TH0MT0, dated 07/10/2024 and mentioned as follows:

Q\\ .uﬂf‘ﬂﬁ’ 7‘//
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Y. SR WEW YR T Tew aees Wi o Prelwew W oW afea
wftfe gW 99 SaRAr §W WG §We oUW & wiwe fear wan
qdEY # WEd Sustainable Sand Mining Management Guideline-2016, Jaiayo
¥ @ Wy YRada wEed @ aiNEe feEie 15-01-2016 W@ fRAlw
26—-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 04
SEIAA/SEAC BT Wt SOP & &1%d wram ...

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 09/10/2024.

During the meeting a presentation was given by Shri Jitendra Kumar Sharma, Mining Inspector,
Deorin along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 09/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 09/102024 for evaluation/appraisal of

DSR of District- Deorls. Based on the documents submitted, o presentation on DSR Dedris for minor
mineral River Bed Muterial - RBM (Sand/Bajri/Boulder) / Sand Mining-2024 was made by Shri
Jitendra Kumar Sharma, Mining Inspector, Deoria along with Senior Officials of D.GM. -UP.

Para wise response and compliance as per the “Standard Gpmﬁng Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presenied before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

I.

The initial District Survey Report of District- Deoria was prepared in Year— 2017 in line with
the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time to
time and finally there were total 13 mining lease areas.

Thereafter; the updated DSR of District- Deoria was prepared by Sub-Divisional Committes
of District-Deorin in Year-2024 total 03 (0] existing and 02 new) lease sreas have been
proposed in updated DSR.

Lease wise area, gata/ khand no., propesed minable quantity, geo-coordinates. transporiation
route are proposed and cluster analysis and contizeous cluster analysis is done in Annexure-|
to Annexure-7 of proposad DSK.

Individunl lenses nre nnalysed for environmental sensitivity, transporistion routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Deorfa vide its letter no. 298/ Fq=-
2024, dated 02/07/2024, the DSR was uploaded in public domain for the period of 30 days
and no complaints have been received during this period.

The Final Draft DSR of District- Deoria has been also examined by the Director, Directorate
of Geology & Mining, U.P.

Lease wise NOC from Forest and lIrrigation Department for all the 03 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

SEAC asked about the status of utilization of DMF Funds?

s  District Mining Inspector, Deoria informed that funds amounting to Rs. 6041000~
approx. have been allotted and phase wise utilized since 2020 from DMF funds and will
be use as per the objectives of DMF Rules.

W e
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SEAC while evaluating presentation sugpested that lease should be demnarcated after
each monsoon period.

s  District Mining Inspector, Deoria informed that as a matter of practice the lease holders
-are directed to get demarcation of lease after each monsoon period and evect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes cormer pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

= District Mining Inspector, Deoria informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease area are published in e-tender and initial demarcation report of
corner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted 2one are presented. The DGM-Lucknow afier
satisfaction approves such minc plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC nsked about the furiber minerai development in Distriet Deoria?

s  District Mining Inspector, Deoria informed that at present there is 02 new mining lease
arens hns been proposed in the district which has mineral potential, The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lezse is identified, as per SOF {ssued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

»  Dustrict Mining Inspector, Deoria agreed to the point and ensured the SEAC that the
suggestion will be incorporated by Distriet Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the feases of the distriect.

*  District Mining Inspector, Deoria informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

SEAC agked about four dropped leases which were mentioned in Previous DSR.

= District Mining Inspector, Deona informed that total 13 areas were included in the
previous DSR, in which the validity of all mining leases was for only one year. After
NGT order that mining should not be carried out in main stream of the river. All leases
got canceled. In the new DSR, serial number 2 and 3 (Gata No-765mi, Area-11.50 Ha.
Village- Narsinghdar khadar, Tehsil- Barhaj and Gata no. 87mi, Area- 2.298 Ha. Village-
Raipur Chaklal Khadar, Tehsil- Barhaj) was proposed as a new area after conducting
fresh survey and apart from this, serial number 1 (Gata No-396/1, Area-11.70 Ha.

¥ S e

42



462

Village- Takia Dharhara Tehsil- Salempur) was included as existing in the lst of mining
leases.

The Joint committee after detafled deliberation recommended to approve the District
Survey Report (DSR) of District-Deoria along with following conditions:

l. The District Survey Report (DSR) shall be wpdated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. It was informed that there are 03 mining lease areas are proposed in the final DSR.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4, After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinales of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/052017 issued by Department of Gealogy
and Mining, Government of UP. or any modification in it by competent autharity.

6. DMF fund should also be utilized for the environmental protection. development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and tske corrective
measures as per the directions of District Administration in case of adverss observations and,
o vearly repart on this shall be sent to SEIAA as complisnce,

Background:

In the joimt meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as m-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 0441272023,

The District Magistrate, Shahjahanpur submitted the drafis DSR vide its letter no. 657/ @
T 2024, dated 17/09/2024 1o the Geology and Mining Department, U.P. for {urther necessary
action. The Director, Geology & Mining Department have provided their comments and suggestions
on draft DSR vide letter no. 1489/DSR, dated 27/09/2024 and mentioned as follows:

* G Wed WEA B e aedidl Wiy yd HeInead @Y 9 oq
A g FFIE AEGEE BN WO gIYe SI0UHONN0 &1 whEy fHar )
i # UEAE Sustainable Sand Mining Management Guideline-2016, gafaws
¥ U4 wearyg giNgdd AAErEd @ sleRpEen BEfe 15012018 vd Reiw
25—07—2018, Enforcement and Monitoring Guidelines for Sand Mining -2020 vd
SEIAA/SEAC BT WIT SOP & &[&9 Urar al...."
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Minutes of the Joiat Mesting of SEAC -1 and SEAC-2, U.P. held on 10/10.2024

The Sectetariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024,

During the meeting a presentation was given by Shri Abhishek Kumar Patel, District Mines Officer,
Shahjahanpur along with other senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evalustion/appraisal of

DSR of District-Shahjahanpur. Based on the documents submitted, a presentation on DSR
Shahjahanpur for minor mineral River Bed Mineral (Sand)-2024 was made by Mr. Abhishek Kumar
Patel, District Mines Officer, Shahjahanpur along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the Joint committee of SEAC/SEIAA was presented before the SEAC-1 & 2. On the basis of
documents and presentation the following facts have emerged:-

15

The initial District Survey Report of District-Shahjahanpur was prepared in Year— 2017 in
line with the MoEF Notification dated 15-Jun-2016, which was subsequently amended from
time to time and finally there were total 02 mining lease areas.

Thereafter the updated DSR of District-Shahjahanpur was prepared by Sub-Divisional
Committee of District- Shahjahanpur in Year-2024 total 01 (01 Existing Govt. Land) mining
lease areas have been proposed in updated DSE.

Lease wise aren, gats/ khand no., proposed minable quantity, geo-coordinates, transpartation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSE.

Individual leases are analysed for environmental sensitivity, transportstion routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Shahjahanpur vide its letter no.
637/EA7 FA /2024, dated 17/09/2024, the DSR was uploaded in public domain for the
period of 30 days and no complaints have been received during this period.

The Final Draft DSR of District- Shahjahanpur has been also examined by the Director,
Diirectorate of Geology & Mining, UP.

Lease wise NOC from Forest and Irrigation Department for all the 01 2reas of Final Draft
DSR has been obtained.

L

SEAC asked about the status of utilization of DMF Funds?

»  District Mines Officer, Shahjahanpur informed that funds smounting to Rs. 2,30,76_355/-
spprox. have been allotted and phase wise utilized Amount of Rs. 1,45,98 950.50/- since
2017 from DMF funds and Rs, 88,77 404.50/- as Balance Amount which will be use as
per the objectives of DMF Rules.

1. SEAC while evaluating presentation suggested that lease should be demarcated after

each monsoon period.

+  District Mines Officer, Shahjahanpur informed that as a8 matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and ersct
piltars (in case damaged in momsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and iszued 1o lease holder.

i - e m;y/‘
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SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

*  District Mines Officer, Shahjahanpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comner pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geclogical maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow afier
satisfaction approves such miine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Shahjahanpuor?

= District Mines Officer, Shahjahanpur informed that at present there is no new mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified_as per SOP issued by SEIAA/SEAC.

SEAC suggested that Districe Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

o  District Minss Officer, Shahjahanpur agreed to the point and ensured the SEAC that the
suzzestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

s District Mines Officer, Shahjahanpur informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelings 2016 (SSMG 2016) all leases are individoally analyzed for Environmental
Sensitivity.

SEAC asked about four dropped leases which were mentioned in Previous DSR.

»  District Mines Officer, Shuhjuhanpur informed that total 02 mining lease arcas were
included in the previous DSR, in which the validity of both mining leases were 03 years.
In the new DSR, one lease is excluded due to construction of bridge within 500 meter

radius from mining lzase area so that there is only 01 existing lease having validity of 03
year,

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of Distriet- Shahjahanpur along with following conditions:

-3

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 8.0, 141(E), dated 15/01/2016. as per laid down
procedure, under intimation to SELAA.

It was informed that there is 01 mining lease areas are proposed in the final DSR,

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

\ (T Faﬂ"':“//
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no, 866/86-2017-1322016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take comrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIA A as compliance.

enda (3): Evalua raisal o i R R) of

In the joint meefing of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with varions guidelines such pe MaEF&CC, Gol, Notification No, 5.0,
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble

Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Lakhimpur Kheri submitted the draft DSR vide its letter no.
1883/ a T yHouHoHIo e —fafr(2024—25),  dated 120972024 for evaluation/appraisall
approval before SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by
Secretariat for comments and suggestions. The Director, Geology & Mining have provided their

comments and suggestions vide letter no. 1237/3I0TH0MN0, dated 20/09/2024 and mentioned as
follows:

“.Ear TR wee g afda aaeieh wRif o fReee W o wfea
WA g whae wdgy @ B aee goe Sloqodto @ aderer far
TAT| 980T § §RTE Sustainable Sand Mining Management Guideline-2016,
YAieT 9 U4 woayg uiada Saed @ dfgEer G9ie 15-01-2016 UF
fesi® 25—07—2018 Enforcement and Monitoring Guidelines for Sand Mining -
2020 ¥4 SEIAA/SEAC B9 Wl SOP & &9 9wy Tar..."

The Secreturiat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/10/2024.
During the meeting a presentation was given by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri
along with other senior officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10v2024 for evaluation/appraisal of
DSR of District- Lakhimpur Kheri. Based on the documents submitted, a presentation on DSR
Lakhimpur Kheri for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-

N

Tof28

T Ve p.://

46



466

Minutes of the Jolnt Meeting of SEAC -1 and SEAC-2, ULP. held on 10/10/2024

2024 was made by Shri Ashish Singh, Mining Officer, Lakhimpur Kheri along with Senior Officials
of D.G.M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Lakhimpur Kheri was prepared in Year— 2017
in line with the MoEF Notification dated |15-Jan-2016, which was subsequently amended
from time to time and finally thete were total 23 mining lease areas,

Thereafter the updated DSR of District- Lakhimpur Kheri was prepared by Sub-Divisional

Committee of District- Lakhimpur Kheri in Year-2024 and total 08 (08 Existing Govt. Land)

mining lease areas have been proposed in updated DSR.

3. Lease wise area, gsta/ khand no,, proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
io Annexure-7 of proposed DSR.

4, Individual feases are analysed for environmental sensitivity, transporiation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Lakhimpur Kheri vide its letter no.
1883/af —TRoTHoio—aIe—fafdu(2024—25), dated 12/09/2024, the DSR was uploaded
in public domain for the period of 30 days and no complaints have besn received during this
period.

fi. The Final Draft DSR of District- Lakhimpur Kheri has been also examined by the Director,
Directorate of Geology & Mining, U.P.

7. Lease wise NOC from Forest and Imigation Department for all the 08 areas of Final Draft
DSR has been obtained.

!‘-\J

SEAC Deliberation:
I, SEAC asked about the status of utilization of DMF Funds?

o District Mining Officer, Lakhimpur Kheri informed that funds amounting to Rs 56.76
Lacs approx. have been allotted from the year 2018 from DMF funds which were used as
per the objectives of DMF Rules,

2, SEAC while evaluating presentation suggested that lease should be demarcated after
ecach monsoon period,

¢  District Mining Officer, Lakhimpur Kheri informed that as a matter of practice the lease
holders are directed to get demarcation of lease after cach monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect {s prepared and issued to lease holder.

3. SEAC suggested that demarcation report of the lease only inclodes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

«  District Mining Officer, Lakhimpur Kheri informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in =-tender and initial demarcation
report of corner pillar coordinates Is issued to project proponent along with Lol and

Page 8 of 28
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Lease Map. The RQP/Consultant prepares the surface and geological maps in mine plan
in which the features of non-working/restricted zone are presented. The DGM-Lucknow
after satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Lakhimpur Kheri?

e  District Mining Officer, Lakhimpur Kheri informed that at present there is no new
mining lease areas has been proposed in the district which has mineral potential. The
SEAC informed that Sub-Divisional Committee has to follow the entire procedure every
lime, in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

¢ District Mining Officer, Lakhimpur Kheri agreed to the point and ensured the SEAC that
the suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

*  District Mining Officer, Lakhimpur Kheri informed that as per Uttar Pradesh Minor
Mineral Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining
Management Guidelines 2016 (SSMG 2016) all feases are individually analvzed for
Environmentnl Sensitivity.

The joint committes after detailed deliberation recommended to approve the District

Survey Report (DSR) of District- Lakhimpur Kheri along with following conditions:

ot

.

The District Survey Report (DSR) shall be updated once in five vears as mentioned in
MoEF&CC, Gowt, of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA,

It was imformed that there are 08 mining lease areas are proposed in the final DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
gvery time on the basis of existing DSR.

After approval of DSR from SEIAA. the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-1322016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

DMF fund should also be wtilized for the environmemtal protection, development and
maintenance of haulage road.

The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of sdverse observations and,
a yearly repart on this shall be sent to SEIAA as compliance.

Ql P B
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In the joint mesting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or RB.M.,
as well a5 in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This Sof was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 135-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mininz Manazement
Guidelines 2016, Enforcement & Monltoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal - 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letier dated 04/12/2023.

The District Magistrate, Kaushambi submitted the draft DSR vide its letter no. 2375 /&=
TEI F10, dated 24/0872024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR

was forwarded to the Director - Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no.

1512/F100H0AMR0, dated 30/10/2024 and mentioned as follows:

", O Ae9 INE N fed dedara iy v Fewem W w oafen
wffa g oFHe SfErE 8 WEE g SI0UH0AIR0 &1 waEY fEun
s # UET9 Sustainable Sand Mining Management Guideline-2016, gufae
71 wd Wy uRadA Awiew @ afbegEe Bie 15-01-2016 W RAiE
25-07—2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 Td
SEIAA/SEAC &1 <t SOP & 3-%d T/l 4r..."

The Secretariai put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 09/10/2024.
During the meeting a presentation was given by Shri Shatrughan Singh, Mining Officer, Kaushambi
along with other senior officers of DGM.

Evaluation/ Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 10/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/appraisal of
DSR of District- Kaushambi. Based on the documents submitted, a presentation on DSR Kaushambi
for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mming-2024 was made by
Shri Shatrughan Singh, Mining Officer, Kaushambi along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint commiftee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Kaushambi was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 53 mining lease areas.

2. Thereafter, the updated DSR of District- Kaushambi was prepared by Sub-Divisional
Committee of District- Kaushambi in Year-2024 and total 42 (42 existing lease) mining lease
areas have been proposed in updated DSE.

3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates. transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.
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utes of the fo i =1 SEAC-Z. U on 10/T02024

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map,

As per the information provided by District Magistrate, Kaushambi vide its letter no.
2375 /%= WEM0 0, dated 24/08/2024, the DSR was uploaded in public domain for the
period of 30 days and no complamts have been received during this period.

The Final Draft DSR. of District- Kaushambi has been also examined by the Dirsctor,
Directorate of Geology & Mining, U.P,

Lease wise NOC from Forest and Irrigation Department for all the 42 areas of Final Draft
DSR has been obtained.

SEAC Deliberation:

3!

SEAC asked about the status of utilization of DMF Funds?

*  District Mining Officer, Ksushambi informed that funds amounting to Rs 6.24 crores
approx. have been allotted from the year 2018 from DMF funds which were used as per
the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon perfod,

=  District Mining Officer, Kaushambi informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

*  District Mining Officer, Kaushambi informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepures the surface and geological maps in mine plan i which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
salisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under worksble / non-workable area category.

SEAC asked about the further mineral development in District Kaushambi?

*  District Mining Officer, Kaushambi informed that at present there is no new mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Commitiee has 1o follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

*  District Mining Officer, Kaushambi agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.
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6. SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

s  District Mining Officer, Kaushambi informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of Distriet-Kaushambi along with following conditions:

I. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. S.0. 141(E), dated 15/01/20186, as per laid down
procedure., under intimation to SEIAA.

2, It was informed that there are 42 mining lease areas are proposed in the final DSR.

3. If any new lease i3 identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA. the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. B66/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
n vearly report on this shall be sent to SEIAA as compliance.

£n : Evaluation/Appraisal of District Surve rt (DSK) of District-Firorabad

The Secretariai informed the commitiee that District-Firozabad comes under the purview of
TTZ area therefore. NEER] member is mandatory to present during the appraisal of the DSR. The
DGM was not circulsted the report of DSR to Dr. SK. Goyal, Member, NEERI, Hence, the
committes directed to circulate the copy of DSR to Member NEERI and the matter is deferred to next
SEAC meeting.

Agenda (6): Evaluation/Appraisal of District Survev Report (DSR) of District-Hamirpur
Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.0.
141(E) dated 13-Jan-20186, 5.0, 3611 (E) dated 23-July-2018, Sustainable Sand Mining Management
Guideiines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble

[ e Page 12 of 28
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Minntes of ol SEAC - LU.P held

Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/1272023,

The District Magistrate, Hamirpur submitted the draft DSR vide its letter no. 319/Khanij —
MMC-30-Vividh  (2024-25), dated 10/06/2024 for evaluation /appraisal/approval before
SEIAA/SEAC. The draft DSR was forwarded 1o the Director — Geology & Mining by Secretariat for
comments and suggestions. The Director, Geology & Mining have provided their comments and
suggestions vide letter no, 1399/DSR, dated 12/09/2024 and mentioned as follows:

".LOWN WEE W BRI TRT e whi  d PRwen wR oww i
HAR §R WF9S, BINGY &N ARG §%he SI0UH0AR0 #1 olEer R |
THEY #§ YEAE Sustainable Sand Mining Management Guideline-2016, Tofawor
T weary yReds g @ afygg A 15012016 ve ReEiw
25—07-2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 T4
SEIAA/SEAC BT W SOP & ai<(&Y wrar 7ar..."

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 24/09/2024,
During the meeling a presentation was given by Shri Bashishthe Kumar Yadav, Mining Officer,
Hamirpur along with ciher sendor officers of TGM.

The Secretariat informed the committee that carlier the District Survey Report (DSR) of
District-Hamirpur wus put up in joint meeting of SEAC-1&2 dated 24/09/2024 and observed as
follows:

“...During the appraisal of DSR the joint committee observed that initial Distriet Survey
Report of District-Hamirpur was prepared in Year— 2017 in line with the MoEF Notification
dated 15-Jan-2016 and further it has been updated time to time and finally it comprised 194
mining lease areas. Sub-Divistonal Committee of District-Hamirpur was prepared the
updated DSR of District-Hamirpur in Year-2024 and total 119 mining lease aveas area
proposed in final updated DSR,

The committee raises the queries regarding the large number of mining lease areas are
dropped In updated DSR of 2024 which were mentioned in previous DSR. The Mining
Department could nor reply satisfactorily. Therefore, the committee directed to submit the
reason for large number of mining lease areas ave dropped in updated DSR of 2024,

Mining Department subminied the reply of sbove observations of joint committee and the
matter was listed in joint mecting dated 09/10/2024. Mining Depariment informed the committee as
follows:

LT ween € % g & Sovwostwo ¥ we 183 &3 wftnferm & el ad- 2003 # 1
T GE B WG TAT| TE UGN SoTH0AN0 ¥ wmer 194 &F B | @GN e
SlogH0aR0 F T 110 &9 [ & SoTHoIRo & WkHRAG § 9U T2 08 @9 WA
R & | 30 e gwenfan SovHodmo # w119 43 wiwfm & 9 Sovwoso
94 871 A | 110 &9 T Fovwosro F wilerr @ @ SUw O a4 &5 Tud ) 84
&l A W 77 &= v e @ @ R & dge e s @ IER @ AT
7 B T & WP B @ SR WEied SI0UH0R0 9
8 O0E T T 3R RO W OTEH M ® 3 wwig
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Fovwoemwo ¥ qd F 110 43 A 9§ 41 S F WY v &7 4 g 9 aF, e
orerre @ W sitavey wRA 4 I el | w5 o g

Mining Department also submitted the reply of compliant letter dated 08/10/2024 made by
Shri Rahul Gupta, Advocate through email and submitted as follows:

“wra fireaea @ wWaw F sara e # 5 RAe os.102024 W W@ 530 PM W
ﬁmﬂmﬁa.mﬁmﬁmﬁﬁh?w%mmﬁwamw
TS BWIER, T AR TR e T8 2| ergwaed g @ o feran @
e frgan o @ wran 8, R e Preeeg 8-

HUHD

=T

1

S.N Existing / No. of Area
proposed leases {Ha)
1 Existing 110 2331.632
i Proposed 03 1635
Total 119 2495132

Annexure-ll RUE & 7% @72 W
§ Wi gEn F IER w a0
T N AEI-104 T 118 T weian
TE2 = 9o 5, 399 yETOn 28

feg—2 % o 741 @i ® 6 A 0T T § o6
Annexure-ll ® TH T 50 TF 104 W 116 UF & &3
werfta ¢4 Bame (Existing) & @ 9w #) o
feupft wfe v @l & W & Hew 9va 95 51

B0 T gEEr @ Ho-112 9 & fEwd | ow vo so ov Hfw A3 ¥ 108 B 116 A4 aifewm a3
g e g & [ R o=El @ | genfde drs @ e seg 104 @ 108 B S 8 e
£ ¥ % Fm T € FE | (existing) 85 F)
ud & o5 aff A w0 sy wee
# s fems geEr @ Rl aEe
# i 2

3 Annexure-lV T TTE g1 WMl 9% | WETeY U8 UTE VG @ STATTAA @ T &1 She

3
i
|
§
g
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X
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g
;

Coordinates  (S&={s1 2Ere) @
o7 georw g & g e frm
E o g T T oW & o9 A
oiRpE & "2 f AuE eSS
v ol fie Tw W g o
W o o = T o e
FRY TEA W TEiew wW oW
ywrgwar o8 off| smm-iwew #
WA | WEE W IR S0 gE e
MM T whem  RaE

fivq Heui-4 & W9 A 90 O B 6 AT
foen wdum RO for oo @ 9 soc wFR Em
it o wrEt P o avear fageiie o
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nutes of the | SEAC-1 P. beld on 10/

E4:1)
% | woms & waw A s oo € e
ey W WE-82, 83, 84, 8s, u,a:,,r forer wiww o @ o Annexure-v # 79 o 82

00, 81 U 92 W Emid ™A weet B3, B4, 85, 86, 88, 90, 91 U4 92 W mwld wd & w
TemE A # ofew fewm oww b | wEe R TN SIS Wo-1707/ WH0228/2017 (G
wufs e g2 o o fovecsme 7 | Hi)-Sovanero, e 10022023 B TEm F e
48 T T A §Ed o wne g # | wfen Ao e B ot @ Brofa R
& uwaiion qEel @ weE 08 7 s | fTE enw o8 e e (Essting) A0 @ sl
18 & o fieem 92 & swow 4 | s

iy gt . fred geer o W

E fEtw @ (AERe S ver 8

I i war &)

o wlewr W92 A 22 wweet | SEAA STV FVIT SOP @ AW @VEAN T AT
fiems 89 =1 9w fFw war & | @ amvmear & W1 0.SA A wEE 2

1
3

SRIEITAN T W@ A Ay -1 9 #) 9d) Medd 98 wEr T 8,

R gur o forar mar & @ R den-02 @ o6 0w & Nema s v FEE
urft i E )

aluation/ ralsal ing of SEAC-1 C-2 on LK

Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evaluation/appraisal of

DSR of District-Hamirpur. Based on the documents submitted, a presentation on DSR Hamirpur for
minor mineral River Bed Sand/Morrum-2024 was made by Shri Bashishthe Kumar Yadav, Mining
Inspector, Hamirpur along with Senior Officials of D.G.M. -UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by

the Joint commitiee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presemation the following facts have emerped:-

The initial Distriet Survey Report of District- Hamirpur was prepared in Year— 2017 in line
with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from time
to time and finally there were total 194 mining lease areas.

Thereafter, the updated DSR of District- Hamirpur was prepared by Sub-Divisional
Committee of District- Hamirpur in Year-2024 and total 119 (110 existing and 09 new)
mining lease areas have been proposed in updated DSR. Out of which 83 leases exist an the
river bed of River Betwa, 17 exist of Yamuna, 12 leases exist on river bed of Dhasan and 07
leases exist on river bed of River Ken.

Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposed DSE.

Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

As per the information provided by District Magistrate, Hamirpur vide its letter no.
319/Khanij — MMC-30-Vividh (2024-25), dated 10/06/2024, the DSR was uploaded in public
domain for the period of 30 days and no complaints have been received during this period.
The Final Draft DSR of District-Hamirpur has been also examined by the Director,
Directorate of Geology & Mining, U.P.
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7. Lease wise NOC from Forest and Irrigation Department for all the 119 areas of Final Draft

DSE has been obtained.

SEAC Deliberation:

1.

SEAC asked anbout the status of utilization of DMF Funds?

s District Mining Officer, Hamirpur informed that funds amounting to Rs 7.76 Crores
approx. have been allotted in the year 2023-24 from DMF funds which were used ns per
the abjectives of DMF Rules.

SEAC while evalunting presentation suggested that lease should be demarcated after
cach monsoon period.

»  District Mining Officer, Hamirpur informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials, A
demarcation report in this aspect is prepared and issued to lease holder,

SEAC supgegted that demarcation peport of the leage only ineludo: cormer pillar
coordinates and should also mention details of non-working/restricied zone in case
active water channel is observed in the lease while conducting demarestion?

»  District Mining Officer, Hamirpur informed that as per the Rule of UPMMCR-2021,
zep-coordinates of the lease area are published in e-tender and initial demarcation report
of corner piflar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Hamirpur?

o District Mining Officer, Hamirpur informed that at present there is 09 new mining lease
areas has been proposed in the district which has minersl potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, ns per SOP issued by SEIAA/SEAC.

SEAC suggesied that District Minernl Fund should be used for mitigating
environmential concerns related to alr and water pollution.

e Distriet Mining Officer, Hamirpur agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administeation,
SEAC raised concern about safety of bridges and other structures by maintaining the

standard distance from all the leases of the district.

o District Mining Officer, Hamirpur informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management

A
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immi i of SEAC -1 and LP. held on 10,1

Guidelines 2016 (SSMG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee has gone through the reply of queries submitted by the DGM and
found the reply seems to be satisfactory. The joint committee also noted that the points raised in
complaint letter review by the Mining Department and found that the issues mentioned in point
no.l, it is informed that due to typographical error in page no. 12 area mentioned as (Existing-
1095.528 ha, Proposed-1399.604 ha) instead of (Existing-2331.632 ha, Proposed-163.5 ha) which
was rectified and mentioned in final DSR. All the other points mentioned in compliant letter are
irrelevant.

In view of above, the joint commitiee after detailed deliberation recommended o

approve the District Survey Report (DSR) of District-Hamirpur along with (ollowing
conditions:

I. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt, of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
pracedure, under intimation to SELAA.

. Itwas informed that there are 119 mining lease areas are proposed in the final DSR.

3. I any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing SR,

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no, 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining. Government of U.P. or any medification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of hnulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R B.M.,
s well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA . This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. 5.0,
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, =nd the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs, Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023,

The District Magistate, Siddharthnagar submitted the draft DSR wvide its letter no.
274 / G HETES / SIOUHOHINO / 202425, dated 12/09/2024 for evaluation /appraisal/approval
before SEIAA/SEAC. The draft DSR was forwarded to the Director — Geology & Mining by
Secretariat for comments and sugeestions. The Director, Genlogy & Mining have provided their

comments and suggestions vide letter no. 1435/Z0UHOMND, dated 20/09/2024 and mentioned as
follows:
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AT | 99 Y Sustainable Sand Mining Management Guideline-2016,
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2020 v SEIAA/SEAC B Wi SOP & %9 uram wrar..”

The Secretariat put up this DSR in joint mesting of SEAC-1 & SEAC-2 on dated 10/10/2024.
During the meeting a presentation was given by Shri Muokesh Kumar Mishra, Mining Officer,
Siddharthnagar along with other senior officers of DGM.

Joint meeting of SEAC-1 & SEAC-2 was convened [0/10/2024 for evaluation/appraisal of
DSR of District-Siddharthnagar. Based on the documents submitted, a presentation on DSR
Siddharthnagar for minor mineral River Bed Material - RBM (Sand/BajriBoulder) / Sand Mining-
2024 was made by Shri Mukesh Kumar Mishra, Mining Officer, Siddharthnagar along with Senior
Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure™ formulated by
the Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District- Siddharthnagar was prepared in Year— 2020 in
line with the MoEF Notification dated 15-Jan-2016, which was subsequently amended from
time to time and finally there were total 03 mining lease areas.

Thereafier, the updated DSR of District- Siddharthnagar was prepared by Sub-Divisional

Committee of District- Siddharthongar in Year-2024 and total 05 (03 existing and 02 new)

mining lease areas have been proposed in updated DSR.

3. Lease wise area, gata/ khand nio., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contisnous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the information provided by District Magisirate, Siddharthnapar vide it letter no.
274 /A HEUS / SOTHONRO / 2024—25, dated 12/09/2024, the DSR was uploaded
in public domain for the period of 30 days and no complaints have been received during this
period.

6. The Final Draft DSR of District-Siddharthnagar has been also examined by the Director,
Directorate of Geology & Mining, U.P.

7. Lease wise NOC from Forest and lrrigation Department for all the 05 areas of Final Draft
[JSR has been obtained.

SEAC Deliberation:
|. SEAC asked snbout the status of utilization of DMF Funds?

(S

» Disirlot Mining Officer, Ghazipur informed that funds amounting to Rs 2,58,94,929/-
spprox. have been nllotted from the year 2018 from DMF funds which were used as
per the objectives of DMF Rules,

T
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of the Joini i C-1 and SEAC-2. 1 ol

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

=  District Mining Officer, Siddharthnagar informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder,

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention detnils of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?

»  District Mining Officer, Siddharthnagar informed that as per the Rule of UPMMCR-
2021, geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Consultant prepares the surface and geological maps in mine plan
in which the features of non-working/restricted zone are presented. The DGM-Lucknow
affer satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable arca category,

SEAC asked about the further mineral development in District Knushamhbi?

=  District Mining Officer, Siddharthnagar informed that at present there i« 02 new mining
lease areas has been proposed in the district which has mineral potential. The SEAC
informed that Sub-Divisional Committee has to follow the entire procedure every time,
in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

»  District Mining Officer, Siddharthnagar agreed to the point and ensured the SEAC that
the suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the district.

¢ District Mining Officer, Siddharthnagar informed that as per Uttar Pradesh Minor
Mineral Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining
Management Guidelines 2016 (SSMG 2016) all leases are individually analyzed for
Environmental Sensitivity.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District- Siddharthnagar along with following conditions:

I

ua
h

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under Intimation to SEIAA.

It was informed that there are 05 mining lease areas are proposed in the final DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in

public domain along with Lease Wise Digital Maps showing the status of deposits and pillar

wise coordinates of existing and proposed areas.

The Distict Administration shall utilize the District Mineral TFoundation Funds as per

notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Gealogy

and Mining, Government of U.P. or any modification in it by competent authority.

6. DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and ke corrective
measures as per the directions of Distriet Administration in case of adverse observations and,
a yearly report an this shall be seént to SEIAA as compliance.

=

Background:

In the joint meeting of SEIAA, SEAC-] & SEAC-2 the detniled Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was sent to Direcior, Geclogy and Mining by SEIAA. This SoF was
prepared in accordance with various guidelines such as MoEF&CC, Gol. Notification No. S.0.
141(E) dated 15-Jan-2016, 5.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal —3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/]1 272023,

The District Magistrate, Ghazipur submitted the draft DSR vide its letter no.
3467 / 12— / 2024, dated 24/09/2024 for evaluation /appraisal/upproval before SEIAA/SEAC.
The draft DSR was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining have provided their comments and suggestions vide
letter no, 1469/ ET0THOIIND, dated 25/09/2024 and mentioned as follows:

" IR WEW EA ET Tioa @@l @ g Pewes ® oW oafed

wiHfy gro s gy @1 Wi e Slovwosmvo @ wder Rear .
8o § W Sustainable Sand Mining Management Guideline-2016, Tafta<er )
79 U oy URadd maed # it e 15-01-2016 W Ee

25-07-2018 Enforcement and Monitoring Guidelines for Sand Mining -2020 T3

SEIAA/SEAC BRI Ol SOP & Sr&T Ul ..~

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 10/1072024.
During the meeting a presentation was given by Shri Parasnath Yadav, Mining Officer, Ghazipur
nlong with other senior officers of DGM.

Evaluation/ isal in Joint Meeting of SEAC-1 & SEAC-2 on 1(0/10/2024

Joint meeting of SEAC-1 & SEAC-2 was convened 10/10/2024 for evaluation/sppraisal of
DSR of District- Ghazipur. Based on the documents submitted, a presentation on DSR Ghazipur for
minor mineral River Bed Material - RBM (Sand/Bajri'Boulder) / Sand Mining-2024 was made by
Shri Parasnath Yadav, Mining Officer, Ghazipur along with Senior Officials of D.G.M. -UP
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nutes of the Joi AC -1 and 1

Para wise response and compliance as per the “Standard Operating Procedure” formulated by
the Joint commitee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The mnal District Survey Report of District- Ghazipur was prepared in Year— 2017 in line
with the MeEF Notification dated 15-Jan-20186, which was subsequently amended from time
to time and finally there were total (06 mining lease areas.

2. Thereafter, the updated DSR of District- Ghazipur was prepared by Sub-Divisional
Committee of District- Ghazipur in Year-2024 and total 04 (02 existing and 02 new) mining
lease areas have been proposed in updated DSR.

3. Lease wise area, pata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-|
to Annexure-7 of proposed DSR.

4. Individual leases are analysed for environmental sensitivity, transportation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Ghazipur vide its lemter no.
3467 /1261 /2024, dated 24/09/2024, the DSR was uploaded in public domain for the
period of 30 days and no complaints have been received during this period.

6. The Fnal Draft DSR of District- Ghazipur has been also examined by the Director,
Directorate of Geolopy & Mining, 1.P.

7. Lease wise NOC from Forest and Irrigation Department for all the 04 areas of Final Draft
DSR has been obtained.

SEAC tion:

1. SEAC asked about the status of utilization of DMF Funds?

¢  District Mining Officer, Ghazipur informed that funds smounting to Rs 25.04 Lakhs
approx. have been allotted from the year 2018 from DMF fimds which were used as per
the objectives of DMF Rules.

2. SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.

»  District Mining Officer, Ghazipur informed that as a matter of practice the lease holders
are directed 1o get demarcation of lease afier each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demarcation report in this aspect is prepared and issued to lease holder.

!..u

SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/resiricied zone in case
active water channel is observed in the lease while conducting demarcation?

s  District Mining Officer, Ghazipur informed that as per the Rule of UPMMCR-2021, geo-
coordinates of the lease area are published in e-tender and initial demarcation report of
comer pillar coordinates is issued to project proponent along with Lol and Lease Map.
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted rone are presented The DGM-Lucknow afier
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.
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4, SEAC asked about the further mineral development in District Ghazipor?

s District Mining Officer, Ghazipur informed that ot present there is 02 new mining lease
areas has been propoesed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SEIAA/SEAC.

5., SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

=  District Mining Officer, Ghazipur agreed to the point and ensured the SEAC that the
sugzestion will be incorporated by District Administration.

6. SEAC raised concern about sufety of bridges and other structures by maintaining the
standard distance from all the leases of the districl.

»  Distriet Mining Officer, Ghazipur informed that as per Uttnr Prodesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Management
Guidelines 2016 (S5MG 2016) all leases are individually analyzed for Environmental
Sensitivity.

The joint committee after detailed deliberation recommended to approve the District
Survey Report (DSR) of District-Ghazipur along with following conditions:

1. The District Survey Report (DSR) shall be updated once in five yemrs as mentioned in
MoEF&CC, Gaovt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2, It was informed that there are 04 mining lease areas are proposed in the final DSR.

3. If any new lease is identified, Sub-Divisional Commitiee will follow the entire procedure
every ume on the basis of existing DSR.

4. After npproval of DSR from SEIAA, the District Administration shall upload the DSR m
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5, The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-13272016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent suthority,

6, DMF fund should also be ufilized for the environmental protection. development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take comective
measures as per the directions of District Administration in case of adverse observations and,
a vearly report on this shall be sent to SEIAA as compliance.

enda (9): Evaluation/Appraisal of District Survev Report (DSR) of Districi-Pra

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.5.R. for Sand Mining or B.B.M.,
s well as in-situ rocks, which was sent to Director, Geology and Mining by SEIAA. This SoP was
prepared. in accordance with various guidelines such as MoEF&CC, Gol. Notification No. S.0.
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141{E) dated 15-Jan-2016, S.0. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Manasement
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon'ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Prayagra) submitted the draft DSR vide its letter no. 1688/ Khanij/
20:24-25, dated 22/08/2024 for evaluation /appraisal/approval before SEIAA/SEAC. The draft DSR
was forwarded to the Director — Geology & Mining by Secretariat for comments and suggestions. The
Director, Geology & Mining have provided their comments and suggestions vide letter no. 1401/DSR,
dated 12/09/2024 and mentioned as follows:

" AN URY WRE EW R wediied ali @ fRueg 'R ow afde
WA G WANE, WarTe G0 9RE giee Sl0THoso @1 Wt far
T W WA Sustainable Sand Mining Management Guideline-2016, wafawer
o1 U4 wemg oRaad #aAed @ sfee fEie 15-01-2018 U6 e
25—07-2018 Enforcement and Monitoring Guidelines for Sand Mining-2020 T4
SEIAA/SEAC BTRT S1¥] SOP & &7 9= 741"

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 on dated 24/00/2024.
During the meeting a presentation was given by Shri Ajay Kumar Yadav, Mining Officer, Prayagraj
along with other senior officers of DGM.

The Secretariat informed the committee that earlier the District Survey Report (DSR) of
District-Prayagraj was put up in joint meeting of SEAC-1&2 dated 24/09/2024 and observed as
follows:

“...During the appraisal of DSR the Secretariat informed the joint cammittee that a compliant

leiter dated 200092024 of Shri Sanjay Tiwari, Environmemt Activist, Village-Diha,
Karchhana, Prayagraf has been received in Secretariat against the District Survey Report of
Prayagraf. The committee has gone through the compliant latter and opined that the above
compliant letter should be shared with Mining Department to submit factual report on the
poings raised in compliant leiter dated 20/09%/2024 along with supporting documents. The
matter will be discussed after receipt of above information. ™

In view of above decision, District Magistrate, Prayagraj vide its arder dated 29/09/2024 form
4 joint committee of Additional District Magistrate (Admin), Prayagraj and Senior Mining Officer,
Prayagraj to provide a factual report on the issued raised in complinnt letter dated 20/09/2024 of Shri
Sanjay Tiwari. District Magistrate, Prayagraj vide its letter mo. 1907/ Khanij2024-25, dated
(8/10:2024 provided the factual report to SEAC and mentioned as follows:

"YYW @ W i, @ #OR ade e adaw foid s 9 wew § f won e
e wwdwd frah Tm-de, s momn g s Wed o e 20002024 % T A
Minutes of the Joint Meeting of SEAC-1 and SEAC-2 U.P. held on 24/09/2024 # &3 it Brofn &
A A e weee & Sy e 20002024 & AU A SIS St e e -

—q Fa—
1 wﬁﬂ%ﬁwm SN (g @ WA A we mon € b @ Ala—2017 |

206 9 2020 # Ry Wy |7 g m VS RUFRTA H WY e # @
miter ¥ wEn iew os ol | & w faen el Red-2017 § dar o
e ford wr fore afyer R Friww, e of wfed Plewee @om afta we

i

(Eraem) T § W FETE F A - 1498 /TA—iUfeesieT s2020(l) REiw ez

w1 Prafor fm o Fomneel | 2020 @ 95 wo—18e2 /OH-10 e /2020(ll) feaiw 18.01.2021
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Joint meeting of SEAC-1 & SEAC-2 was convened on 10/10/2024 for evaluation/appraizal of
DSR of District- Prayagraj. Based on the documents submitted, a presentation on DSR Prayagraj for
minor mineral River Bed Sand/Morrum-2024 was made by Shri Ajay Kumar Yadav, Mining Officer,
Prayagraj along with Senior Officials of D.G.M-UP,

Para wise response and compliance as per the "Standard Operating Procedure™ formulated by
the Joint commitiee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of
documents and presentation the following facts have emerged:-

1. The initial District Survey Report of District-Prayagraj was prepared in Year— 2017 in line
with the MoEF Notification dated 135-Jan-2016, which was subsequently amended from time
to time and finally there were total 35 mining lease areas.

2. Thereafter, the updated DSR of District-Prayagraj was prepared by Sub-Divisional
Committee of District- Prayapraj in Year-2024 and total 23 (23 existing govt. land) mining
lease arens have been proposed in updated DSR.

3. Lease wise area, gata/ khand no., proposed minable quantity, geo-coordinates, transportation
route are proposed and cluster analysis and contiguous cluster analysis is done in Annexure-1
to Annexure-7 of proposad DSRE.

4. Individunl leases are analysed for environmentsl sensitivity, transporiation routes through
cadastral map and Google map.

5. As per the information provided by District Magistrate, Prayagraj vide its letter no,
1688/Khanij/ 2024-25, dated 22082024, the DSR. was uploaded in public domain for the
perind of 30 days and compliant letter dated 29/07/2024 of Shri Kadamraj, M/s Vedansh
Enterprises has been received during this period regarding khand no. 27 & 28 mentioned in
draft DSR serial number 16 and 17. The above compliant letter put up in Sub-Divisional
Committee (SDC) meeting dated 08/08/2024 and the commitiee take cognizance of compliant
letter nnd disposed accordingly. As per decision taken in SDC meeting dated 08/082024, a
letter regarding disposal of compliant also sent to complainant through registered post.

6. The Final Draft DSR of District-Prayagraj has beéen also examined by the Director,
Directoraie of Geology & Mining, U.P.

7. Lease wise NOC from Forest and Irrigation Department for all the 23 areas of Final Draft
DSR lhias been obtained.
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uted al the Join - SEAC-2. LLP

C Deliberation:

SEAC asked about the status of utilization of DMF Funds?

*  District Mining Officer, Prayagraj informed that funds amounting to Rs 37,49,04,336.5/-
approx. have been allotted and phase wise utilized since 2017 from DMF funds which
were used as per the objectives of DMF Rules.

SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period,

*  District Mining Officer, Prayagraj informed that as a matter of practice the lease holders
are directed to get demarcation of lease after each monsoon period and erect pillars (in
case damaged in monsoon) under the supervision of Mining and Revenue officials. A
demurcation report in this aspect is prepared and issued to lease holder.

- SEAC suggested that demarcation report of the lease only includes cormer pillar

eoordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demareation?

¢ District Mining Officer, Prayagraj informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation report
of comer pillar coordinates is issued to project proponent along with Lol and Lease Map,
The RQP/Consultant prepares the surface and geological maps in mine plan in which the
features of non-working/restricted zone are presented. The DGM-Lucknow after
satisfaction approves such mine plans and such zones are shown in EIA and salient
features of E.C. under workable / non-workable area category.

SEAC asked about the further mineral development in District Prayagraj?

*  District Mining Officer, Prayagraj informed that at present there is no new mining lease
areas has been proposed in the district which has mineral potential. The SEAC informed
that Sub-Divisional Committee has to follow the entire procedure every time, in case any
new lease is identified, as per SOP issued by SETAA/SEAC.

SEAC suggested that District Mineral Fund should be used for mitigating
environmental concerns related to air and water pollution.

=  District Mining Officer, Prayagraj agreed to the point and ensured the SEAC that the
suggestion will be incorporated by District Administration.

SEAC raised concern about safety of bridges and other structures by maintaining the
standard distance from all the leases of the distriet.

=  District Mining Officer, Prayagraj informed that as per Uttar Pradesh Minor Mineral
Concession Rule 2021 (UPMMCR 2021) and Sustainable Sand Mining Manngement
Guidelines 2016 (SSMG 2016) all leases are individually snalyzed for Environmental
Sensitivity.

The joint committee has gone through the factual report provided by the District

Magistrate, Prayagraj and after detailed discussion the SEAC of the opinion that the points
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raised in compliant letter are baseless and did not find any merit. Accordingly, the compliant is
disposed off.
In view of above, the joint committee after detalled deliberation recommended to

approved the District Survey Report (DSR) of Distriet-Prayagraj along with following
conditions:

1. The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0, 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA.

2. It was informed that there are 23 mining leasp areas are proposed in the final DSE.

3. If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing DSR.

4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5, The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U P, or any modification in it by competent nuthority.

6 DMF fand should also be utilized for the environmental protection, development and
maintenance of haulage road.

7. The lease shall periodically conduct audits of operntive mine leases and ke comective
measures as per the directions of District Administration in case of adverse observations and,
a yearly report on this shall be sent to SEIAA as compliance.

The mecting ended with & vote of thanks of Chairman,

(Dr. Ratan Kar) (Om %ﬂv a) (Dr. Brij anstlli]

Member, SEAC-1 Member, SEAC-1 Member, SEAC-1
{Tanzar Ullah Khan) (Dr. Shiv Om Singh) {Ashish Tiwari)
Member, SEAC-2 Memhber, SEAC-2 Member-Secretary, SEAC-1&2
(Rajive h{}ﬁr}/ {Dr. Harikesh Bahadur Singh)
Chalirman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2

Mol preparad by Secretaniat in consuliation with
Chalrman & Members on the beds of deéainjon
taken by joint commimes Suring the meating
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487  ANNEXURE-5
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10.

The District Survey Report (DSR) shall be updated once in five years as mentioned in
MoEF&CC, Govt. of India Notification No. 5.0. 141(E), dated 15/01/2016, as per laid down
procedure, under intimation to SEIAA,

It was informed that there are 119 mining lease areas are proposed in the final DSR.

If any new lease is identified, Sub-Divisional Committee will follow the entire procedure
every time on the basis of existing D5R.

After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and proposed areas.

The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of U.P. or any modification in it by competent
authority.

DMF fund should also be utilized for the environmental protection, development and
maintenance of haulage road.

The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administration in case of adverse observations
and, a yearly report on this shall be sent to SEIAA as compliance.

Replenishment study on the basis of which the mineral availability is assessed should be
uploaded on websites of District and Mining Department Uttar Pradesh and submitted to
SEIAA along with methodology adopted for study and details like geo-coordinates etc. of
study points.

The District shall prepare a schedule for conducting replenishment study annually. This
study should be done by a reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Geology and Mining Department and submitted to
SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administration as well as Mining Department will follow all
norms and procedure to ensure no illegal mining takes place.

Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon.
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11. Details of social and environmental preservation work done like name of the villages,
health care facility, School ete. under DMF should be uploaded on district website and
submitted to SEIAA,

12. Geo-coordinates of each lease should be mentioned in the DSR and submitted to SEIAA
online.

13. Clusters should be clearly marked on district map and submitted to SEIAA within a
manths.
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Replenishment Study Report
of RBM of Mining areas of
District Hamirpur, UP

(Pre-Monsoon & post Monsoon survey report)
Year 2023

District Administration
District Hamirpur, Uttar Pradesh
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1.0 Introduction

Sand is categorized as minor mineral under MMDR ACT 1957 (as amended in 2021).
The legal and administrative control over minor minerals is vested in to the State
Governments, however; the environmental safeguards are monitored and controlled
by the central government keeping the agility of competent state authorities such as
State Pollution Control Boards (SPCB), Provincial Mimistry of Environment and
Pollution, District Mining Office etc. Concerning, the environmental issues, Ministry
of Mines (MoM), CGovernment of India, New Delhi (GOI), Ministry of Environment,
Forest and Climate Change (MoEFCC), (GO1) New Delhi, formulated the guidelines
from time to time specifically for the sustainable sand mining to ensure the scientific
mining praclices.

Sand is a granular material composed of finely divided mineral particles. Sand has
various compositions but is defined by its grain size. Sand grains are smaller than
gravel and coarser than sill. Sand can also refer to a textural class of soil or svil type;
i.e., a soil containing more than 85 percent sand-sized parlicles by mass.

River sand is the aggregate mineral and its demand is on constant rise in developing
country like India. Sand and gravel have long been used as aggregate for
construction of roads and building. Today, the demand for these materials continues
to rise. In India, the main sources of sand are river flood plain, coastal sand, paleo
channel sand, and sand from agricultural fields. Therefore catering the supply of
mineral is a challenge for public and administration both. Notwithstanding, the river
borne mineral is in high demand all over the country because of continuous
construction work, an indicator of developing society. In 2017 followed in 2021,
Government of State Uttar Pradesh has laid down a new Mining Policy, a uniqgue
and a remarkable initiative of UP government. To ease of the business initiative in
India, Central Government has laid down several guidelines and issued notifications
to benefit every person involved in this particular sector of mining, Adding to it, the
district are the administrative units of states and are best placed for the mapping of
these mineral resources.

Sand replenishment is influenced by multiple factors; the sedimentation of the solid

material brought by the river stream is one of them. River Sediment is solid material
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that is movedd and deposiled in a new location. Sediment can consist of rocks and
minerals, as well as the remains of plants and animals. [t can be as small as a grain of
sand or as large as a boulder originated primarily through a process of erosion, this
eraded material moves from one place to another particularly in turbulent velocity
of the river stream during the rainy season, Once the sedimentation occurs at a
mining sile, this appropriately termed as replenishment. Large amounts of
sediments from the catchment How into the river channels and are carried by the
rivers and deposited along the river banks when the flow reaches the plains during
every monsoon cycle, In order to determine the optimum quantity of sand that can
be mined from a given area, it is important to estimate the annual rate of

deposition/ replenishment.

2.0 District Profile

District Hamirpur is a part of Chitrakoot Dham Division of Uttar Pradesh state of
India lies between Latitude 25.7913° N and Longitude 80.0088° E. City of Hamirpur
is the district headquarters. It consists of four (04) tehsil namely Hamirpur,
Maudaha, Rath, Sarila and Seven(07) Dblocks namely  Gohand,
Kurara, Maudaha, Muskara, Rath, Sarila, Sumerpur.The district  shares  ils
boundaries with the district Kanpur, Kanpur Dehat and Fatehpur in north, Banda in
cast, Mahoba in south and district Thansi and Jalaun on the West occupying an area
of 4,1219 km2 As of 2011, the population of Hamirpur district in Uttar Pradesh
was 1,104,285, This included 5,93,537 males and 510,748 females. Two major rivers
Yamuna and Betwa meet near Bada Gaon Village of Hamirpur District. On the banks
of river Betwa lies the “Coarse sand” which is exported to many parts in Uttar
Pradesh. Coarse sand mining is one of the major revenue generating industries of
the district as well as the State of Uttar Pradesh. The entire district has recently been
upgraded with the development of infrastructure. Roads and link roads have made
the most of the interior and remote parts in reach of the people and business to boost

up the local economy
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Table 1.0 List of Tehsil and Blocks of District Hamirpur of UP
5. Name of Tehsil 5. No. | Name of Block
No. |
1. | Tamirpur City 1. Gohand ’
2. | Sarila 2, Kurara
3. | Maudaha A, Maudaha
4. | Rath 4, Muskara
3 Rath
B. Sarila
7. Sumerpur
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Fig. 1.0 Location map of district Hamirpur, Uttar Pradesh
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2.1 General Geology of District

Geographically, Hamirpur comprises Bundelkhand granite gneiss complex and
recent alluvium, The thickness of alluvium varies between 120 to 150 meters. The
master slope of district is due northeast. The district could be broadly divided into
two physiographic regions. a) the southern part of district between latitude 257307007
and 2502°00" is mainly plain arca with average elevation of 250 msl. The region is
under lain by then alluvial cover b) the northern part of district that is north latitude
2504200 N this parl of district represent flat topography. The average elevation of
the region is 120m above mean sea level.

The drainage basin of the district is chiefly of river Betwa and Ken which are two
important right bank tributaries of river Yamuna, River Dhasan also drain the
majority of the western part of district.

The district is characterized by mainly three unit (i) recent alluvium plain: the area
occupied by the recent alluvium can be delinealed all along Betwa and Ken river. (ii)
Bundelkhand granite gneiss: the isolated hillocks and interrupt to topography of the
regions and (iii) flood plains, The district, part of Bundelkhand plateau region is
underlain by granites and basic intrusive. The quarternary alluvial material overlies
the granite. The thickness of alluvial varies from few meler to 150.00 mts in the

district. The general geological sequence of the formation present in the district is as

under:
Age Formation Litholegy
Quaternary Kecent to B
Alluvium Sand, Silt & Clay
Sub Recent
o Unconformity
Pre Cambrian Bundelkhand Massif

Water table fluctuates in response to recharge of the aquifer and drawl from the
aquifer. The quantum of fluctuation is direct function of the above. Recharge takes
place mainly during rainy season. The minimum depth to water level in area is
expected sometime at the close monsoon or in the middle of monsoon period

depending upon the intensity and duration of rainfall as well as soil characteristics.
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2.2 River with catchment area Profile

River Betwa: 'lhe Betwa River in Central and North India is one of the major
tributaries of river Yamuna. It rises in the Vindhya Range (Raisen) just north of
Narmadapuram (Hoshangabad: Old Name) in Madhya Pradesh and flows northeast
through MP and Orchha to Uttar Pradesh. Nearly half of its course, which is not
navigable, runs over the Malwa Plateau. The confluence of the Betwa and the
Yamuna rivers is in Hamirpur district in Uttar Pradesh. The basin of Betwa stretches
fram 2398 to 26%)Y North latitude and 77" to 810 Fast longitudes, The River Betwa
rises o a height of 470 meters in the Bhopal District of Madhya Pradesh. The river
joins the Yamuna River at Badagaon area of Hamirpur district of Uttar Pradesh after
travelling 590 kms and reaching an elevation of 106.68 meters. The Betwa River has
two major tributaries viz., Halali and Dhasan rivers.

River Ken: The River Ken is one of the major rivers in the Bundelkhand region of
Central India and flows through the states of Madhya Pradesh and Uttar Pradesh. It
is a tributary of the Yamuna river. The River Ken originates near the village
Ahirgawan on the north-wesl slopes of Bamer Range (Kaimur Range) in Katni
District and travels a distance of 427 km, before merging with the Yamuna at Chilla
Village, district Banda in Uttar Pradesh as 259%46'N; 80"31'E. Ken has an owverall
drainage basin of 28,058 km?® Crossing the Bijawar-Panna hills, the Ken River cuts a
60 km long, and 150-180 m deep gorge. The Ken Valley separates the Rewa Plateau

from the Satna Plateaun.

l T = | l'__].l'.:__,._-'__,
MADHYA =2
e PRADESH 1 .
Lié,
Figure 3.0 The course of major drainage (Betwa, Yamuna and Ken Rivers) of the district
W Page | 5
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River Yamuna: The River forms north boundary ol the district. The river first
touches the district at the village Haraulipur in tehsil Hamirpur, where it lorms a
sudden loop. Flowing then east to Jamrehi Tir, it curves abruptly south to Sikroh:
and then continues south-east part Hamirpur to Baragaon where the River Betwa
joins 1l

3.0 Mineral Profile of District Hamirpur, UP

Hamirpur Diistrict of Uttar Pradesh is rich in mineral occurrence due to the Monsoon
Rivers and granitic gneisses of the Bundelkhand complex. It is rich particularly in
sand, grayvel, marble and lime stone. The district is particularly rich in granite and
maorrum, which are used in construction. There is plenty of Mar and Kabar in the
district which are used in construclion of building and hill stone {concrete) is also

used for construction of building and others.

‘ S. No. ' Name of Mineral Production in Tonnes
A (2010 - 2011)
- Major Mineral

1. Mar, Kabar (Morrum) 730thousand Metric
- Tonnes
| Minor Mineral |

L | Concrete Stone (Hill Stone) [ 120 Thousand MT

* Bonree: Department af Mines & Geology

Table 2.0 Rivers of Hamirpur District UP

Major Rivers of Hamirpur Stretch at District in | Drainage Pattern at
district of UP Km Hamirpur UP

Yamuna " 75.0 Betwa

Betwa 132.0 h Dhassan
Dhassan ' 52.0 Barma

e 210 Ken —
ol Chandraval
Fandwa

Page | 6

'ﬂf; | V(_ \&3?'::.«# W

A



REPLEMISHMENT OF REM A'' MINING LEASES OF DIS‘I’RW RFUR

YEAR 2023
v Epr -
GCEOLOGY AND MINEHALS
(TSI
L Tl i [ i [EL

Er e =
[SERITEEELLILY FUHERLATRO N Ak AT

[urmmmion] omor retimh Sl il iy [ SR N T diie:
Iﬂ-u-rf ey licacaoss Semd, SHLERA §lay Tgmemer ARl

e oy - . B manaben A Wi i pinii ey T Wity i Foblalallis Fhsinites sun
Iln—-: B ey il B i o] O i Cedpuiie Seaml

AMNERALS CFTIR FEATIMES AR AT

I - Vi | '}pl Wive Tramnpe I-—-r-l-nh-r- Dbl S 1— I Ui 8 i s 1 - .
!-'__'-:_ Bl R I:"‘\lg"'\l Fritasss 4 tutiined m \ [ ] o l. - e

E _\_"':.'.‘.‘ | Pavesass Y Fannil Thar [ - V', Ty g 5 ‘.':.TI ————
- - L 2 ST
Figure 3.1 Mineral map ol district Hamirpur
Page | 7

A

Vo Sk W

A -

78



REPLEMISHMENT OF REM AT MINING LEASES OF DHSTR RPUR
YEANR 2023

4.0 Rainfall within District

The average annual rain fall 864mm. The climale is typical subtropical, characterized
by prolonged summer, mild winter and moderately heavy rain fall during monsoon
season. About 90% of which received from south west monsoon. May is hottest
month with temperature. 47C January is usually coldest month with the
temperature 2.60C. The relative humidity is highest south west monsoon ranging
between 70% to 80% with lowest around 40% during peak summer month of April &
May. Table 3.0 gives the district’s variability of rainfall and actual rainfall of Pre-
mansoon 2023 and Pre-monsoon 2024 with the departure from normal rainfall.

Table 3.0 Variability of Rainfall in Hamirpur District in 2024

MNormal

Actual

Actual

L¥istrict Rainfall Rainfall Deviation® Kainfall Deviation's w::&;’;
{mm) (mum) 2023 (mm) 2024
|
| lamirpur 156 53,33 29228 2473 B34 11573
* Urlgined Dirfar P af T re-entenedfed fron CHWA nﬁuuﬁm 2024 of LIP
T T v W O Rk L

arews

T

ekl e s

Legend
Aptssl Raintsdl, 2034
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| Bt
= e

1
ELRE 5

H":l'\

Actual Rainfall of Districts, 2024 *@E E

N

L]

i TN

[ lamw
- ER
E, ) Beranes
bt e p—— U - ] v i A
Figurs 4.0 The rainfall map of UP clearly show the normal rainfall in district Hamirpur
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4.0 Process of Deposition of Sediments in the Rivers of the District

Morrum is found in the rivers like Betwa, Dhassan and Ken flowing through
Hamirpur District. The morrum is derived from the weathering and disintegration
of granitic rocks. The Yamuna River has a highly symmetric drainage pattern in
major part of the basin area. Study of the relief aspects shows that the area has high
elevation with rugged terrain. [t was also found that the bedrack or subsoil is
permeable in nature and the drainage texture is coarse implying a young stage of
drainage development. Al Hamirpur, the morrum in is 4 mixture of Yamuna sand
and Chambal morrum (whereas the confluence of duo river is at Aurratya district
Uttar Pradesh). In the Morrum of Yamuna at Hamirpur mica is the dominant clay
mineral in the soils followed by Kaolinite, chlorite, vermiculite and smectite in
decreasing order of their abundances. The accurance of fibrous minerals in coarse
clay and silt fraction of soil samples of Levee physiographic unit is the interesting
feature of this area. The presence of fibrous minerals indicates that this overlain
material designated as natural Levee in this area is not the alluvium brought down
by the river Yamuna but is Aeolian material flown from adjoining desert of
Rajasthan and deposited as stabilized sand dune. The fibrous minerals have been
reported earlier in the desert of Rajasthan. The Ken basin mainly constitutes rocks of
the Vindhyan Supergroup, Bijawar Group and granitoids of Granitic Complex. The
laminated shale, flagstone, sandstone, limestone and porcellanites of the Kaimur
Group of Upper Vindhyvan are exposed in the upper reaches of the Ken basin. These
rocks are underlain by the rocks of the Semri and Bijawar Groups, The alternating,
shale, carbonate, sandstone and volcanic units belong to the Semri Group of Lower
Vindhyan Super Group. The Bijawar Group consisting of a succession of quartzite
and basal conglomerate is overlain by hornstone breccias, phyllitic shales, limestone,
dioritic traps and red jaspers. The Lower Vindhyan group (Semi group) consists of
carbonates, siliviclastivs and volcaniclastics, whereas, the upper Vindhyan Group is
dominated by siliciclastic with minor carbonates,

4.1 Process of Deposition

Sediment deposition is the process of settling down of suspended particles to the

bottom of a body of water. This settling often occurs when water flow slows down
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or stops and heavy particles can no longer be supported by the bed turbulence.
Sediment deposition can be found anywhere in a waler system, from high mountain
streams, to rivers, lakes, deltas and floodplains, Sediment transport is critical to
understanding how rivers work because it is the set of processes that mediates
between the flowing water and the channel boundary. Erosion involves removal
and transport of sediment (mainly from the boundary) and deposition involves the
transport and placement of sediment on the boundary. Erosion and deposition are
what form the channel of any alluvial river as well as the floodplain through which
it moves, The amount and size of sediment moving through a river channel are
determined by three fundamental controls: competence, capacity and sediment
supply. Compeltence refers to the largest size (diameter) of sediment particle or
grain that the flow is capable of moving; it is a hydraulic limitation, If a river is
sluggish and moving very slowly it simply may not have the power to mobilize and
transport sediment of a given size even though such sedimenl is available o
transport. So a river may be competent or incompetent with respect to a given grain
size. If it is incompetent it will not transport sediment of the given size. If it is
competent it may transport sediment of that size if such sediment is available (that

is, the river is not supply-limited).

4.2 Mode of Sediment Transport
The sediment load of a river is lransported in various ways although these
distinctions are to some extent arbitrary and not always very practical in the sense

that not all of the components can be separated in practice. The modes are:

1. Dissolved Load

2. Suspended Load

3. Intermittent Suspension (Saltation) Load
4. Wash Load

5. Bed Load

The loose boundary (consisting of movable material) of an alluvial channel deforms

under the action of flowing water and the deformed bed wilh ils changing
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roughness (bed forms) interacts with the flow. The resulting movement of the bed
material {sediment) in the direction of flow is called sediment transport and a critical
bed shear stress must be exceeded to start the particle movement. Such a critical
shear stress is referred to as incipient (threshold) motion condition, below which the
particles will be at rest and the flow is similar to that on a rigid boundary.

4.3 Replenishment

“Replenishment of riverbed mineral in Belwa River at THamirpur® refers lo the
natural process where the riverbed of the Betwa River near Hamirpur, Uttar
Pradesh, gradually replenishes itself with sand and gravel, which are extracted
through mining activities, allowing the river ecosystem to recover and maintain its
natural balance. Chambal in upper stretch near Aurraiya and Betwa is the key
tributary of Yamuna River in Hamirpur stretch is also famous for light pink colour
sand which is officially and Tocally known as , Morrum™ or Morang in Bundelkhand.
Morrum is formed by weathering of granitic rocks. It has coarser and thicker grains
than grey colour sand. These propertics make Morrum of greater adhesive quality
and of high value in construction activities. Geologically the presence of ferruginous
breccia of Bijawar group sand stone, silt stone, lime stone and shales belonging to
semri group (Vindhyan super group). Pink, fine to medium grained, dense granite is
exposed sporadically. Good quality sand mixed with pebbles and kankars and
presence of pink, coarse grained massive granite (Bundelkhand Granite) are found.
It is characterized by 3 sets of Vertical joints and 1 set ol Basal jont with sub
horizontal dip. The joint openings are upto 50 m wide filled with weathered clayey
material. Replenishment of River Yamuna is due to the rivers, which originated in
Vindhvan region.

4.4 Sediment Discharge Rate

The soil characteristics of the Yamuna have a large spectrum of particle sizes from 30
pm to 1 mm. A flow velocity of (L75 m/s can move only silt-sized particles of size up
to ~ 60 pm. The tolal monsoon discharge for a set of average monsoon river stages
and the corresponding water flow velocity in the main channel and in the shoulder
areas were estimated. The average monsoon river stage of 2089 m amsl (above mean

sea level) corresponds to the flow of 3.9 TMCM (= 36% of the total mean annual
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monsoon flow) through the river Yamuna, The velocity in the main river channel at
this total discharge was estimated at ~ 1.57 m/s. This velocdity of How can dislodge
sediment particles of size ~ 266 pm. An average monsoon flow of 5.5 TMCM (50% of
the total mean annual monsoon flow) through river Yamuna corresponds Lo a river
stage of 209.2 m amsl. The velocity in the main river channel at this total discharge
was estimated at 1.8 m/s. This velocity of flow can dislodge sediment particles of
gsize ~ 340 ym (medium sand). The main channel can thus be cleared of the Targer
and heavier sediments more officiently at this flow velocity, Field-based
observations show average monsoon peak flow to be approximately 1.4 m above the
average monsoon river stage. Based on this, the peak flow associated with the
average monsoon river stage of 209.2 m amsl (corresponding to total flow of 5.5
TMCM) would be 210.6 m amsl. The flow velocity in the main river channel al the
river stage of 210.6 m amsl would be 3.4 m/s. This river flow velocity is sufficient to
dislodge particles of size ~ 1200 pm (1.2 mm; coarse sand). Hence Lhis river flow
velocity will efficiently remove most of the heavy sediments and grit from the main
river channel and prevent siltation and swallowing of the river channel. The waler
flow wvelocily in areas adjacenl lo the main river channel corresponding to the
monsoon flow of 5.5 TMCM at a river stage of 209.2 m amsl has been estimated at
0.93 m/s). This flow velocity can dislodge sediments particle of size = 95 pm (very
fine sand). Such well-sorted sediments will have higher permeability leading to
enhancement in river bank storage during the monsoon (loods. Empirically, it is
clear that the river is heavily silted and at present has a depth of only 0.6 m in
summer. To remove all riverbed particles of diameter up to 1-2 mm (coarse sand lo
very fine gravel) will require a monsoon flow larger than 50% (5.5 MCM), bul we
also have to balance this with reality (agricultural needs). A 50% (5.5 MCM)
monsoon flow can disladge particles of diameter up to =~ 1.2 mm; however, when
such particles are transported and de-silting occurs, the main channel will deepen
enhancing the flow velocity. Consequently, even particles of larger size will be
transported. We conclude that at least 50% (5.5 TMCUM) of the monsocon virgin flow

of River Yamuna is the flushing flow required in this stretch,
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Pie, 2.0 Confluence point of River Yamuna and Betwa near Bada Gaon Village
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5.0 Land Use Pattern of District Hamirpur

In Hamirpur district, Utlar Pradesh, the primary land use pattern is predominantly
agricultural, with a significant portion dedicated to cultivation due to the fertile
Bundelkhand soil, characterized by varieties like 'Mar', 'Kabar', 'Parua’, and 'Rakar' -
often used for crops like cotton; however, the region heavily relies on monsoon rains
for irrigation and faces challenges wilh limiled waler availability, leading to a focus
on drought-resistant crops and a need for efficient water management practices.
Dominant Agriculture:

The majority of the land is utilized for crop cultivation, with a focus on cereals like
wheat and rice, pulses, and some cash crops depending on soil conditions and water
availability.

Bundelkhand Soil:

The districl falls under the Bundelkhand region, known for its unique soil types like
‘Mar' (black cotton soil), which impacts crop selection.

Limited Irrigation Facilities:

Dependence on monsoon rains is high, resulting in challenges during droughts and
necessitating the development of rrigation infrastructure like tube wells to improve
waler access.

Fallow Land:

Some areas may have fallow land due to fluctuating waler availability and
traditional farming practices.

Forest Cover:

While not extensive, some forested areas exist, mainly in the hilly terrains.
Important factors influencing land use in Hamirpur:

Topography:

The undulaling lerrain with some hilly sections affects the type of crops grown and
irrigation prachices.

Climate:

The semi-arid climate with a significant monsoon season significantly impacts
agricultural practices.

Water Availability:
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Access to water sources like rivers, streams, and groundwater plays a crudial role in

land use planning,.
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Flgure 5.0 Landuse map of district Hamirpur {Source: www, gsigov.in)
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Table 4.0 Land Use Pattern of Hamirpur Districl
5 No. Particulars Area (Ha.) o Area
1. Tioal Area 415948 100
2: Area Under Forest 23520 5.6
3. Non-Agricultural Land 31094 74
4. Net Sown Area 324935 78.1

o Dl from District Profile Gat. of UP
Land use pattern is chiefly influenced with the available resources of irrigation,
which eventually alfect the local economy of the area.
6.0 Replenishment Study and its need
Conlinuous scientific extraction of riverbed material is required to avoid natural diversion ol
the river stream. Governments of states in India allot leases to the competent person to
remove and sale the valuable riverbed material as construction malerial therefore a
monitoring of the sustainable removal was felt necessary by the Central Ministry of
Environment, Forest & Climate Change, Government of India, New Delhi. MOEF&CC
notified vide its EIA notification S0O: 1533 dated 14t Sep. 2006, made il clear that proponent

riverbed. Despile having the legal compulsions the replenishment study was not so common

to conduct. Recently Hon'ble NGT New Delhi vide it's order dated 06" May 2029 further

made it mandatory to suspend the mining processes without having mineral replenishment
study strictly done in accordance with the SSMMG 2016 and EMGSM 2020, Thus it has

become a responsibility of district administration to monitor, whether how much mineral
every year is being replenished after the rainy season lo ensure the sustainable mining of

riverbed material.

6.0 General Methodology of the Replenishment Study:

Field Study must be conducted by the team of experts consisting of Geologists,
Hydro-geologist, environmentalist, GIS experts, and Surveyors. Total Station, Drone,
GPS & leveling Stave, High Resolution GPS Interfaced Camera, Measuring Tape and
a Waler Boal are some of the common lools thal are required for a comprehensive
study. The entire study is completed in two consecutive seasuns viz., Pre-monsoon
Survey and Post-monsoon Survey. The investigation moves directly to the thickness

of the overburden (if any) and the mineral of interest, helping in the calculation of
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workable & mineable area, stripping ralio of a mining lease area, and finally
calculation of available minable reserves of mineral whereas Environmental experts
watch and measure the extent of compliances of the conditions mentioned as per
SSMMG 2016 in the legal documents provided by the district/state/central
authorities to the lease holder/miners. The collective report is prepared as a
fulfillment of the required data for replenishment study as per EMGSM 2020 and in
compliance of the conditions made under the NGT order dated 06/ May 2022,

7.0 Brief of SSMG-2016 & EMGSM-2020 Guidelines

Enforcement aud Monitoring Guidelines for Sand Mining 2020 (EMGSM 2020) and

Sustaimable Sand Mining and Management Guudelmes 2016 (SSMMG 2016) are some of

the excellent documents provided for everyone to follow the rules and regulations

laid by the authorities in India. Active sand mining often get stuck in many issues
like availability of minerals, inundation of mining lease, over mining, and
environmentally non-sustainable mining practices, SSMMG 2016 provide solution to
the issue of how to practice sustainable mining? EMGSM 2020 provides an authentic
way to measure the mapnitude of earlier mining and futuristic potential of mining,
on a particular mining lease. A brief description of SSMMG 2016 in context with the

Uttar Pradesh particularly is given here:

7.0.1 Objectives:

s Uncontrolled sand mining is not sustainable.

e Compliance with present and future legislation and regulations on the subject is
mandatory and not voluntary.

e Tach lease holder should be given the opportunity to self-regulate to the extent
that it can demonstrate compliance with legislation and regulations.

o Where self- regulation fails to deliver compliance with legislation and
regulations, increased formal enforcement and monitoring should  be
implemented with punitive measures applied in line with the legal framework.

» There is a need to protect the environment and the right of the population to live
in clean and safe surroundings, with the need to use natural resources in a way

that will make a positive and sustainable contribution o the economy.
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7.0.2 The main objectives of the Guidelines

* To ensure that sand and gravel mining is done in environmentally sustainable
and socially responsible manner.

o To ensure availability of adequate quantity of aggregate in sustainable manner.

* To improve the effectiveness of monitoring of mining and transportation of
mined out material.

s [Ensure conservation of the river equilibrium and its natural environment by

protection and restoration of the ecological systern.

» Avoid aggradation at the downstream reach especially those with hydraulic
structures such as jetties, water intakes efe.

e [insure that the rivers are protected from bank and bed erosion beyond its stable
profile.

e No obstruction to the river flow, water transport and restoring the riparian rights
and in-stream habitats,

o Avoid pollution of river water leading to water quality deterioration.

e To prevent depletion of ground water reserves due o excessive draining out of
ground water.

» To prevent ground water pollution by prohibiting sand mining on fissures where
it works as [ilter prior lo ground water recharge.

e To maintain the river equilibrium with the application of sedimenl transport
principles in determining the locations, period and quantity to be extracted.

e Streamlining and simplifying the process for grant of environmental clearance
(FC) tor sustainable mining.

» “Sustainable Sand Mining Guidelines, 20167 issucd by MoEF&CC requires
preparation of District Survey Report (DSR), which is an important initial step
before grant of mining lease/Lol. The guidelines emphasize detailed procedure
to be followed for the purpose of identification of areas ol
aggradation/ deposition where mining can be allowed and identification of areas
of erosion and proximity lo infrastructural sbuctures and installation where

mining should be prohibited.
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8.0 GIST OF UP STATE MINING POLICY

In

Uttar Pradesh, the minor mineral rules applicable in the state are Uttar

Pradesh Minor Mineral (Concession) Rules 1963 and the responsibility of minor

mineral sand is with the Directorate of Geology & Mining UP. On the 14'% June

2M7, a new “Mineral Policy 2017" was notified which mandates the F-tendering

cum E-Auctioning of all minerals in the state with following key objectives:

L

i

10.

Mining, of Mineral shall be made more Sustainable for Envitonment and as
well as for the social causes.

Conservation of the Mineral shall be ensured.

To enhance the revenue share of State of UP from 1.85% to 3.0% obtained
from mining of minerals in the state.

To stop the illegal mining activities in the state and to bring the culprits mto
the justice.

To increase employment opportunities in the Mining, Seclor.

To encourage the healthy and clean competition among the mining
Industries.

To increase the development of the scientific knowledge regarding minerals
to ensure proper knowledge based on scientific and sustainable techniques of
mining to the peaple.

To provide Mineral related data and information ta the interesied
industrialist/ miners.

To encourage the investment of the private capital in to the Mining sector Lo
develop mining sector.

To speed-up the exploration of new mineral through modern mineral
exploration investigation technigues for the development of mining sector in

the state

. To ensure the transparency among the lease allocabon through e-tendering

cum e-auctioning and to develop corruption free, simple and understandable

working as per laws of State Government.

. To take care of welfare of the affected people from the mining activity as well

as the society.
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8.0.1 Objectives of EMGSM 2020
Ihe Ministry of Environment Forest & Climate Change formulated the Sustamable
Sand Management Guidelines 2016 which focuses on the Management of Sand
Mining in the Country. It was observed that apart from management and
systematic mining practices there was an urgent need to have a guideline for
effective enfarcement of regulatory provision and  their monitoring. This
document is supplemental to the existing “Sustainable Sand Mining Management
Guideline-2016" (S5SMG-2016), and these two guidelines vie, “Enforcement &

Monitoring Guidelines for Sand Mining” (EMGSM-2020) and SSMG-2016 shall be

read and implemented in sync with each other. In case, any ambiguity or

variation_between the provision of both these document arises, the provision

made in “Enforcement & Monitoring Guidelines {or Sand Mining-2020 “shall I

prevail.
a. All districts to prepare a comprehensive mining plan for the district as per the

provision of District Survey Reporl These reports shall be pul on the website of
District Administration.

b. No mining shall be allowed in the area which has not been identified in the
comprehensive mining plan of the District.

¢. Replenishment study should be conducted on regular basis.

d. All potential rivers mining zone/ arca shall be identified and put for auction with
proper geo-tagged details by the auctioning authority concerned.

e. The latitude and longitude of each mining lease shall be clearly mentioned in
Letter of Intent issued to the potential mine lease. Such information shall be
pravided on the website of the district ad ministration.

f. The provision of these guidelines shall be considered while identifying the
potential stretches /locations and boundaries of the leases for the minable area.

g. The Lol holder shall seek Environmental Clearance as per the provision of EIA
Notification, and the regulalory authority shall ensure that the provision
suggested in “Sustainable Sand Mining & Management 2016” and in this
documents, as applicable are part of the clearance conditions.

h. There shall be no river bed mining operation allowed in monsoon period. The

Q_/ Page | 20
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period as defined by IMD Nagpur for each slate shall be adhered with.

i. Sand and gravel may be extracted across the entire active channel during the dry
season.

j- Abandoned stream channels on terrace and inactive floodplains be preferred
rather than active channels and their deltas and food plains, Stream should not be
diverted to form inactive channel.

k. Layers of sand and gravel which could be removed [rom Lhe river bed shall
depend on the width of the river and replenishment rate of the river.

. 5and and gravel shall not be allowed to be extracted where erosion may oceur,
such as at the concave bank.

m.Segments of braided river system should be vsed preferably falling within the
lateral migration area of the river regime that enhances the feasibility of sediment
replenishment.

n. The monitoring, infrastructures including weighbridge and adequate fencing, of
the lease area, CCTV, Transport permits, ete., as suggested in this document shall
be ensured in order to reduce unrecorded dispatch.

0. Regular monitoring of mined minerals and its transportation and storage shall be
ensured and all information shall be captured at centrafized database so that easy
tracking of illegal material can be done.

p. Annual audit of each mining lease shall be carried oul wherein three independent

member of repute, nominated by District administration shall also participate.
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9.0 A Glimpse of Volume of RBM in already allocated mining leases in Hamirpur
District Uttar Pradesh.

Four major rivers flow through the district Hamirpur of UP out of which some end
their journey by joining the major river systems. The mining of sand / morrum is one
of the revenue generating way for the slate government therefore all the prospective
and environmentally safle leases have been allocated in all over the district, the

details have been given in following table.

‘T'able 5.0: Number of leases on rivers in Hamirpur district

Name of the River Stretch of the No. of Leases Area of Mining,
River in District on lhe Lease in District {ha)
{kem) Riverbed

Betwa 132 83 — 1672482
Yamuna 75 17 446,162
_Dhasan. o2 = 12 210.500

Ken 21 7 1659588

Total 280 119 2495.132

The mineable reserve estimation lakes pre monsoon phreatic water lable as a base
and mining is restricted to 1 m above the water table. At any rate the mineable
volume must not be more than 60% of geological reserve and more than the material
replenished. A more comprehensive and detailed estimation is expected when the
Mine Plan for the lease is being prepared as il is at thal stage that safety margins,
terracing and other mining precautions would also be considered

Field Study was conducted by the team of experts consisting of Geologists, Hydro-
geologist, environmentalist, GIS experts, and ground Surveyors. High Resolution
GPS Interfaced Camera mounted on Drone, GPS & leveling Stave, Measuring Tape,
and a Water Boat were some of the common tools that were carried for a
comprehensive study, Two consecutive seasons viz, Pre-monsoon and Post-
monsoon Survey were conducted. Pit logging in post monsoon survey was done

followed by profiling samples were retained lor sieve analysis.
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YEAR 2023 5 2 4

The methodology followed in pre-monsoon was repeated in the posl monsoon
season. The following conditions are adhered:

1. The lease area (surveyed) was demarcated on contour lines based on intra-zone
HRLs & MRLs.

2. Water table pits are taken up to the depth of 3 m or wherever the level of
hurizmlinl_ tHowing water meets.

3. The difference between pre and post monsoon phreatic water level was recorded
carefully.

The mineable volume must not be more than 60% of geological reserve and more
than the material replenished was taken care off. Pit profile samples should be

retained for sieve analvsis.

Pie. 3.0 DEGPS survey was carried in the year 2023, pit profiling was done post monsoon
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REPLENISHMENT OF HEM AT MINING LEASES OF ms'r5:26dmpun
YEAR 2023
10.0 Replenishment of RBM at the active mines in Hamirpur District
Table no. 6.0 show the total existing as well as proposed mining lease along, with the
estimaled geological reserve. Out of 119 leases as mentioned in the table (Table 6.0)
119 leases have been observed to be active. The replenishment survey was carried on
these leases and the estimated volume is tabloid m table no. 7.1 & summarized in
Table no. 8.0.
Murram Mining Sites in Hamirpur District as mentioned on
Directorate of Geology and Mines, GovL of Uttar Pradesh Website on Feb. 16, 2023
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Methodology of Actual Survey

Differential global pusitioning system (DGPS) survey was done selling a base slation

as a permanent point on or near the lease area and the rover was moved along with

data recorder. Physical verification was also done along with the drone photography

laterally as well as longitudinally. The contouring prepared on DGPS interfaced

software and on CAD software. The volume of river bed mineral (RBM) in pre-

monsoon as well as in post monsoon season was recorded by taking the differences

between average RL of the riverbed mining leases. Pre-monsoon survey was done to

have the available resources prior the closure of the mining lease at the early days of

inception of monsoon/ rainy days particularly in last week of June 2023,

Pic. 4.0 Area shown as white patches show the prospective mining sites on riverbed of DThasan Hiver in

Hamirpur Dhstrict

2%

Page | 40

VS

111



HEPLENISHMENT OF REM AT MINING LEASES OF DISTRRC Q] IRPUR
YEAR Z023 53 1M

Pic. 41 Area shown as white paiches show s prospective mining sites on riverbed of Betwa Hiver in
Hamirpur District

P'ic. 4.2 Area shown as while patches show the prospective mining siles on riverbed of Yamuna River in
MHamirpur District
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REPLENISHMENT OF REM AT MINING LEASES OF DIST 1RPUR
YEAR 2023 m
Table 7.0 Details of Replenishment study done by CMPDI in 2022
Lease Details | Area Replenished | Rexource Total  guantity
& | Riverbed/Village/Khand No. or | (in Quantity volume in Pre- | in Mine Lease
Z | Gata No. Ha.} [cum]) in | monsoon in | foum) (A + B}
o Mine Lease | Mine Lease
(A) (cum) (5)
I fiotwa/ Beri /10733 30242 | 8019995 | 2505190 | 30719 |
2. Betwa/ Beri /10 Fili! 36,437 191272.8 AUH518.2 DRI
- Betwa/ Beri /10722 G220 532671 | 430098 962769
4 Belwa,/ Beri /10/5 36437 20R7H54 AswozL7 | BRYMI
& Betwa/ Beri /10,29 12145 2505684 5470016 79743
b, Betwa/ Beri /10,2 36437 54300.21 77a758.749 131879
- Botway/Beri /10/26 | 36437 545021 TTarR 7Y 151579
B. Betwa,/ Beri /10 _-" B 36437 212709.8 377081.2 oE9791
9. H@hvaf Beri f 10721 L5788 | 7211933 187354.7 259474
1. Betwa,/ Beri /23/30 12.145 28413.16 TH617.87 104031
11 Betwa/Ber /1043 364N 1836766 461144 | Y791
12, Betwa,/ Beri f10/30 12,145 S0333.05 151500 2183 B
13, Fetwa/Ben /10720 30,364 49786.65 108913.3 158700
14, Betwa /Beri /1074 36437 1877202 H020700.8 58979
15. Betwa/ Beri /23727 _24.291 1307787 247088 395487
16. Batwa/Kandour /9/1 7RO | 43736 | 97764 | 141049
kAN Betwa/ Kandour /9/3 0. 769 15453004 344584 .6 4949115
18. | Betwa/Kandour /9/2 29149 Ba4T9. 04 171565 240044
19. Botwa/Sahurapur /18/1 F6.437 1935865 IURIMS i)
20. Betwa/Sahurapur /18/3 36.437 1792697 410521.3 535791.1
s Betwa,/ Tikapur/20/1 12145 A7 .72 1042553 201183
22 Betwa/ Tihapuar/ 19/ 6 36437 6300647 .9 246147 9 B77095.7
_E___}_:_t_wa,-" likapur/20/4 | 33198 | #37554.3 240363 8779174
24. Botway)” li.kﬂ[.‘lnrj 2{],."? 2751 3315555 AR5 A95ART
25, | Butwa/Tikopur/20/6 24.291 1338392 2616478 305487
26, Betwa,/ Tikapur/20/5 36437 | 2433153 3474757 589791
27 Betwa/ Bhedi Kharka/23/13 12.145 56247 73 1449058 ey
28 | Retwn/Bhedi Kharka/23/7 | 12145 | 586104 | 1425726 201183
29. Betwa/ Bhedi Kharka /23/14 24291 1481891 HATIITH 395487 _
3. Betwa/ Bhedi Kharki /23/20 12145 |  22515,16 H5320.84 87845
21, Tetwa/ Bhedi Kharka/23/19 12145 274,95 77956.05 104031
32, Betwa/ Bhedi Kharka /23/ 16 3437 199294 ”-*:iﬂliW 584701
a3, Retwa/ Bhisds Kharka/23/8 24.291 1265762 2680108 305487
34 Betwa/ Bhedi Kharka /23721 24.79 1367151 25RTILY AUSART
35, | Betwa/Riruaa Basriya/22/5 230 1181774 256655.6 A74R33
3, Hﬂwaj Kirnaa Bam}raf 2214 2420 1 1R385 5 L7715 395487
7. Betwa)/ Riruaa Basriva/22/4 210 0807 1541443 AGERAS
38, | Betwa/Riruaa Basriva/22/6 | 230 2060025 126198.6 3322.1
B Betwa/ Riruaa Basriva/22/7 | 120 S16HA.07 ey | 19sEve
40, | Betwa/Riruaa Basriya/22/12 | 12,145 3623240 6779054 CiMoze
41, Betwa/ Riruaa Basriva/22/2 14.0 119187 1 1116919 250879
92 | Betwa/Chikasi/24/0 | 364371 | 24819 157371 735519
43, Betwa/Chikasi /24 /1R 3437 3107429 | 424776.1 35519
40| Betwa/Chikasi/24/13 | %6437 | A%5%62 | 2089m | 73519
45, | Betwa/Chikasi/24/17 437 2212152 514303.8 735519
4h H‘-ptw.:.ﬂ hukat.hu‘ "4,!'# 30,437 2201614 515367.6 735519
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REPLERISHMENT OF REM AT MINING LEASES OF nts'r5131 IRPUR

YEAR 2023
47. Betwi/Chikasi /24/14 26437 2745977 450542 735519
A8 | Petwa/Chikesi/28/12 B3E6 | 8744433 44174.67 i)
44, Betwa/Chikasi /24,15 26437 2423382 44931807 735519
Betwa /Chandwari . A
5. Ghurauli/26/5 1&-&3 ?,,j?!'ﬂ-*flJ | 5ﬂ4_43'13 N 7355149
Betwa /Chandwari -
24.3¢ : 347
51 Ghuraull/26/3 4291 157839 334787 4972626
Betwa / Charudwari
36437 SLLR i 2
B2 Ghurauli/26/6 364 2243388 511180 735519
’ Betwa / Chandwari
53, Ghurauli/26/8 36437 217085.8 518432.2 735515
Betwa /Chandwari 5
54, Ghurauli/26/7 InAZT 2299913 5055277 735519
Betwa / Chandwari :
8. . - L L : . i
5 Ghurauli/26/1 21291 154466.1 343441 4979072
56, Betwa/ Chandout/ 2171 16.0 BonlE.36 2111540 2977414
57. Betwa/ Bareda Khalsa/9 24.291 1626958 T42681.3 3053771
58. Dhasan/ TolaKhangaran /4 20,670 405366 135197 540662
50. Dhasan,/ ToloKhangeran/5 13.0 1402723 132300.6 . ITIRTI Y
i), Dhasan/ TolaKhangaran/ 6 21.0 2012252 140156.7 341382
ibl. K/ Blaulsi /304 2 J6.437 3025215 | 3532061 6557264
B2 Ken/Bhulsi /30/3 56437 A6 | __ B2I6Z0.3 BA56R59
B3, Ken/ Bhulsi/ 30,10 35437 I6I85.6 _i 2822565 5885422
64 Ken/ Bakshakhadar /29,3 1L 145 102867 | 201646 304513
5. Yanuma,/ Matyora/31/3 36437 2405734 | A2B7RH).5 5653639
B, Yamuna/Patyora/31/4 36437 229727 3 2092652 528992.5
67, | Yamuna/Pabyora /51 /5 | 36437 263110.6 669411 6300517
GB. Yamuna,/ Malvora/31/7 36437 218500 4368002 675399.2
69, Yamuna/Patyora/31/8 36437 | BV 4503548 | 6877259

Pre-monsoon, list of lease wise available voliume of mineral was prepared with help
of DGPS as well as drone and physical survey Lo calculate as the available resource,
however; in post-monsoon season, after the receding of water from the lease to the
maximum, pit logging and profiling was done along with recontouring with the
help of DGPS, apart from the resource, the profiling data also confirms the thickness
of overburden if any and thereby the stripping ratio. The methodology that CMIPDI
proposed was followed and the results so obtained have been tabloid in Table no. 7.1

and summarized m Table no. 8.1

Following plates are showing the DGPS contouring maps of certain leases to

exemphify the methods and the dala such as available area, zero level and minimuam

and maximum RL levels required to calculate the average value of available mining
depth and for the estimation of available pre-monsoon resource.
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REPLEMISHMENT OF REM AT MINING LEASES OF ﬂl!i"l'5(3 PR

YEAR 20235

Lease: Chikasi 24/13
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YEAR 2023
Lease: Chikasi 24/18
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YEAR 2023
Lease: Bareda Khalsa Khand 4
"T %
- )
_ W
= i £+ Rt
1 oo e
X RS
- wurie r-f o h
. B B 3
- '__-_;:"i‘}'!?';f-‘__;_.! -\.%
- ERELe o SUEIEEL
o '.;:_-.i.. LT B ¢
. L L
Fi% DT DEN 8
" 1'!:_"1- T‘Fl- ’w "i'?-.?
; B L0 R aautns )
- Mt O el e W p.'-__-i"""_-:i
I ] .i‘-f\.i'{‘{"‘-'_\.l‘ » 1
B O e = o ]
- .L'fl't:}d'*d'.i' JI..J:'f-*--F
' L -
ﬂrf.ﬂ-‘r! p.a--.-!i
NP B o b #Te
| e - ii!-#-—!l.
- ; = o "IH
- | R e T
=gl ..r.ru-dfl:.-n--a-'
= il 0 Wk pea by
! |
B
113
|
|
|
|
e R e E oA « & b oaw . d 4 b ) s B E N aTNTT O L VM NEIrY s e E vaYy ve I'i-l
s o Huivay | 1 0Eh Jutw 2024
| = hnm-mu
DL Y E T T I 1 I RANE RIS
Peint i | Esshng | el Elwvabion |mmr. BTN 80 i ABER S VRLLATI AT B
[X[ETR] HME-SARILA LERT DIASHRMUE U K
BaaiSution ﬁm.mul:mrq aa7 _1mm 'MM;',: T e g {
BR.1 _—]MTMT 565 6403 114,833 r':__ e
P Immmzlzmmmzs] ﬂgml i T —
Page | 47

118



REPLEMNISHMENT OF HEM AT MINING LEASES OF 1V EQRPUR
Vean tazs 538

Lease: Chandwari Ghurauli 26/

nﬁjm:!mhm
. J .. ......... Lol
> W T O
Fod it Emirg Nemaing Slowalibn | i v S ses KRSIOSWTIL ML

HandiSinton | MISATTEY FERSAANETY | TG T T T T 7] H—
BRuy  [INSNAAN | J0S3AG0 TR | viagma | DL

npa MVITRTITE | FESS5A | 2107 | e

W@{Li VG

119
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YEAR 2023

liease: Chandwari Ghurauli 26/5
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YEAR 2023

Lease: Beri 10/22
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YRAR 2023

Lease: Chikasi-Hardua 24049
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HEPLENISHMENT OF RBM AT MINING

LEASES OF I}I."ETH5I'4.gIRF'li R

YEAKR 2023
Table 7.1 Replenished Volume of RBM in 2023
Lease Details Riverbed/Village/Khand | Area | Resource Replenished | Total
. | No, or Gata No, lin volume o | Cluantily in | quantity  in
£ Ha) | Pre- Mine Lease | Mine  Lease
& monseon i | Pod-mansodn | {cum)
Mine Lease | inocom
I (cum) 3
Betway Bhedi Dariva / Sarila / Khand Mo, i
1 2377 (Gata No. 63/1) _ 11,30 B1004.3 . 9eFTLS 177578
Betwa f Bhedi Dariva [/ Sarila / Khand No. i z
& 23/8 (Gata No. 63/1, 64/1, 67 & 68) | b | THReM e |
Betwa/ Bhedi Dariva / Sarila / Khand No, _ e 5 o4
3 23/12 (Ciata No. 63/1, 64/1) 12:145 B 192 ?m 194 -
 Belway/ Bhedi Diariva ,i" Sarila J/ Khand No. . | e
i, 23713 (Gata No, 63,1, 64,1} 12145 127065 | 67235 1945k
Betwa/ Bhedi Dariva / Sarila / Khand No. |
2 23/14 (Gata h:l“ﬁ_if_"l 42N 2186 170544 Stk
Betwa/ Bhedi Dariya & Bhedi Danda /
Sarile / Khond No. 23/ 16 (Gata No, 63/1)
& Gata No.8/3, 8/8, 8/13, 8/10,8/7, 8/5, i i Eigighn
O | 8/14,8/9,8/25,8/12,8/6,8/2, 10/2, 11, | | M 2 T
1276, 13, 14/1, 14/5, 15, 16, 113} .
respectively = |
Betwa/ Bhedi Dariya & Bhedi Danda /
Sarila / Khand No. 23/19 (Gata No, 63/1, !
64/1, 70, 71, 7241, 73, 74) & Cata No_ 20, i
7. | 21M, 2172, 22,23, 24/1, 25/1, 26Mi, 27, 28, | 12145 86461 | 1078431 194K
29, 30Mi, 31M, 32/2, 32/1, 33, 8/3, /8, i
B/13,8/10,8/7, 8/5, B/ 14, BMI, BMi. BMi,
BMi, 8/20,) respectively
Botwa / Bhedi Dariya & Bhedi Danda / |
| Sarila / Khand No. 2320 (Gata MNo. 63/1,
6471, 69, 70) & Gata Mo, 21TMi, 24/2, 25/2, ’ ’
81 26Mi 3Mi, 879, 8/8, 8713, 8/10,8/7, B/5, | P17 8 . WA
| 814, 8/9, 8/25, B/12, B/6, B2, BMI, 8/20)
. tespeclively
| Betwa/Bhedi Dariva / Sarila / Khand No, : s
Y, | 2321 (Gata No. 63/1, 64/1) M‘Jl. 109183 l4gazi 2541
| Betway/ Bhedi Dariya / Sarila / Khand No,
10. 23/23 (Gata No. fﬁ‘.’] 64/1) 1100 FLUSYERYS AN - 'I'*'Iﬁ
Betwa/ Kiruwa Busurg Dartya / Sanilfa / s e -
11. | K’hnnd No. 22/2 f[‘atﬂ N, 47713, 5?] 44,000 11705 137 220K
Betwa/ Riruwa Buzurg Dariya / Sarila / S
12 Khand No. 22/4 (Gaia (2) 200 | 151956,3 189520 519560
Betwa/ Riruwa Buzurg Dariya / Sarila / : s
_13._ L Khand M:- 22#.5 {Gﬂta o ﬂZ} EAREL 248152 119802 AT
Betwa/ Riruwa Buzurg & Baseria/ Sarila / _
14 Ehand No. 22/6 (Gata No. 02, (5) & Gata i M5 1554214 SEFE
No. 336 respectively — S
. Petwa,/ Baserin/ Sarila / Khand No, 22/7
15. (Giata No. 336) Bed ¥ 1] 772 114558 152000
Betwa S Chandaat Dariva (old name: Rirowa
Basenia) & Chandaut Danca /Sariia/ Khand Mo, v
16 | 22110 Gata No. 35/1, 65/35, 35, 4071, 4272, | 2491 | 190 e aRARRA
40/5, 56/2, 37/ 1, 38/ | & Gata No. 509/1,
\ Page | 59
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HEPLEMISHMENT OF HREM AT MINING LEASES OF DISTH

YEAR 2023

5’5(0[9:?‘!}3

B2, BEES 1) respedtively

Betwa fChandant Dariya {old name: Riruwa
Biseria) d Clundaut Dasa /Sardio/ Khaod WNo,
22012 Galia N 3771, 6508, 357 & Gata Mo,

_SUF respectively

12,145

L

[0F543

8.

Betwa /Chandaut Diriya (ol none: Risuwa
Baseria) / Sarila/Khand No. 22/ 14, (Gata No,
35/1)

gt el |

19

Botwa SChanckn Dariva (old noma: Rirmwa
Boseria) & Chandaul Dandn /Sarilay Ehand P,
2215 Cata Ne. 3501, 27/1) & Gata Mo,
A3/ 3, 44530 respectively

24291

2586

1gFaa2

15330

211136

77472

SR

Botwa) Hardos
{0 Mame: Bareda Bhalsa) / Sartla) Khand Mo
4 (it Ny, 6]

24.291

220528

16125

UGG

Betway Mograuth & Ghoranbi
(Old Meme: Chandward Ghuroulty / Sarila)
Khand 26/ 1- Gata No, (1TKa, (02 & Gata M, 01,
(15, /2 respectively

17262

5419

fiy AN

Trana

Br‘tw;f Cliurauli
(O Name: Chandwird Ghurauli) / Sarila/
Khand 26/2 (Gata No, 01, 05, 04Mi, 06,/2)

19363

132

THTOE

PN

Hetwa Ghoranli
(O Namie: Chandwarl Gharaali) / Sarila/
Khond 263 (Gata Mo, T, 02, 03, 06/ 2}

2184

21840

SH240

21E4)

Betwa/ Ghuriuli & Chandwiri CGhuraoli Doriya
(60 Name: Chandwan Ghuoreaull) / Sarila/
Whad 26/ 5 (Gata Mo, 011, 06} & (Gala M, 1141,
01} respuectively

30478

174751

VIZHM

AHTRES

Betway Chamdwari Dariya
(D4 Name: Chandwart Ghirranli) / Sarila/
Khard 269 (Ginka BN, U1, 11 /1)

psArs

345120

15363

SAHTA0

Foetwa / Chandwarn Dariva
(1 Mo Chandwarl Ghuraali) / Sarilay
Khand 26/8 (Gala No, 01, 02, 03, 15, 11/1)

3362

477491

E025

a5 16

Belwa/Chandant Dariya (Old Name: Chandaat
Danda)Sarila)/ Khand Mo 2171 (Gata Ney
02/ IMi, 23/2)

Betwa/ Flardua
{0l Marne: Chikasi) f Savila / Khand 24/ 8
(Gata Mo, (6)

164K

201400

9.

Betwa,/Hardua & Sujagwa
(Ol Nama: Chikasi) / Sarily/ Khind 24/9
{aaka Iy, AL, U2 AES, U4, 105, U & {Gaka Mo U0 L,
13, 12 13, 14, 15) réspactvely

12145

1T

T2RS5.4

24000

IR

12540

Sathm

5T

3,

Betwa /Sujagwa
(0 Name: Chikast) / Sarila,/ Khand 24,12

AT ]

22500

2210

Y0

(Gata No, 01, 02, 00, 04, 05, 06, 07, 08, 323/214)
Betwa/ Chikasi & Sujigwa
(O Mame: Chibast) / Sarils) Khamd 24,/12
(Gata No. 01, 02} & (Gata No. 323/214)
respeclively

Bretway Chikasi 7 Sarila/ Khand 24,14 (Gata Mo, |

01, 14/12)

(RN

1232

T9FSR

25K

333g3

RLTHEL

Botwa,/ Chikasi / Sarila; Khand 24715 (Gata No,
01, 02, 03, 14/12)

392

et |

Ags00

43819

IR

RRNLE

Butwa/Chikasi / Sarila/ Khand 21/18 (Gata No.

.

& h e A

36437

397

155679

s

Page | 60

131



REFLEMISHMENT OF REM AT MINING LEASES OF DIS
YEAR 2023

TP5I5!'| IRFEUR

14/12)

) Febwa/ Tchhaure
(O Blamme: lebihawrea [hitkarl) / Sarila/ Khand
25,3 {Cata N D1, 01y

TH.A70

eI

BetveaIchhanra
(00 Momw: lehhaura Thitkard) / Sarila/ Khand
25/ {Gala No, 14 /1, 1)

ar

Fetwra /lehhaura
(O Mamwe: Tehbara Thitkard) / Sarila) Kharnd

TH.ei0)

31,020

27

M9ET3

1779RE

497854

38.

5/ (Gista No. 01, 04/1)
Betwa/ lchhanra
(A Mames lelihauras hitkard) / Sardla/ Kharul
255 (Giaka Mo, (01, 04/ 1)

20,000

Z75TE0

45260

X240

34,

ML

41,

Bt f Tehbaiera
{EHe Moame; lehbara fhatkart) / Saridad Ehail
25/ 11 (Gata No. 11, (4/1)

ATHGZ

Bedwn f lchhovora
(0 Nams: Iehtaura [hitkari) / Sarila/ Khand
25/12 (Gata No, 04/1)

19.70

523

B0

437540

351

Betiwvi/ lchhauara
{00 Narme: Iehhanra [hitkard) / Sariln/ Khaol
I5/ 17 (Gata Mo 4,1, (1)

17145

17

21065

42,

Boetway lchhoura
fOtd Name: lchhauma Jhitkart) / Saritay Kharid
518 (Gata Mo (1£1)

B L5

402

(RIS

Betwa ! lelhioora
PO Mamie: Tehbaurn hitkard) / Sarila/ Khand
25,19 (Cato Mo, 03, 04/ 13

Betwa/ Ichhaura
{01d Mo, lahhauwra Phitkard) /) Sarita/ Khand
25/ 20 (Gata N 111, 03, 04/1)

T.700

22410

10240

2125

123656

3247

Botwa/ Ichhanra
{0 Mame Iehhanra Jhitkart) ¢ Sarila/ Khand
250 ({Gata Modll, 04/ 1)

17730

A630RS

33782

201596

if.

Betwa,/ lehhaiira
(00 Mo lehhaura Jhitkar) / Sanlsy) Kland
2522 {Gata Na, U1, 14/1)

17800

32831

Sk

47,

Betwin Veula l}nrl:,_ra
(UHd Mame: Ichhaura |hithari) / Sartla/ Kharal
25/24 (Gata MNa, D2/, 273274, 275, 206, 247,
/8

33400

2107

4587

SHTIM

48,

Betwa/ Veda Dariya
(O Mamne: lehivaura [hitkard) / Sarila)/ Khaned
25425 {Grla No. 2/1)

17260

173623

LO2wx

ZFB126

Betwa,/ Veda Dariyva
(O Names Ichhaura Thitkard) / Sarilay Khand
2543 [Gala No, /1)

Dilssang Bilgaon /Sarila/ 1 /1 Khand Mo, 1 [Gata
_Ne /1)

| 20,740

1500

175659

156140

R

LRA000

REELUY

YamunaSurmul Buzurg dariya
{l.:'ﬂ;’: MName: Pa l]mm} ,i’l lamivpur,/ Khand 31,3
(Caata Mo, DM, UEMi}

Yamuna/ Surmull Bueurg Thariyn & Patyoes Thands
{3k Mamre: Patvora) / Hamdrpur/ Khand 3174
(Sarauki Hucurg- Gata No, WM, 2300 Fabyora Toanda-
Laata Wi 00, ()

FerdidT

s AT

Yamuna/Soraull Buewrg doriya & Patyora
Ditnda (Old Mame: Palvora) fHamirpiie/
Khnnd 3145 Surant Busurgs Gatae Mo, 13

Patyora Danda- Gata Mo, (1, 02)

A7

67IM2

JUTTHL

AR

46772

476l

BAGSSE

546055

Yamuna/Patyors Danda

36407

346555

230370

5AnBAS
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RPLIE

a5

(Ol Mame: Patyora) / Hamirpur/ Khind 31/6

. AGata No. 0, 02)

Yo Patyora Danda
(£ Naue: Patyora) / Hamdrpor) Khand 31/7
(Gata Mo, 01, 02)

36437

279311

LR L

an,

Yamuna, Patyora Dundu
{CMel Mamie Pakyora) f Hamirpur) Khaned 31/
(Gata No. (1, 02, 4

6457

4nibs]

516G55

Betwin/ Ramedi Dorivi/ Homirpar/ Khand 11,/4
(Gata Mo, 28/, 2%, 30, 51, 52, 53, 54, 55, 56, 5%,
38, 39, 60ML 61, 621, 62/ 2, 6203, 6274, 6275, 63,
b4, 47/1)

| 554

135542

[ 42550

Deteva,! Ramed] Dariya & Para Ol Muhal
Dariva /Hamirpur/ Khand 113 {CGata No
27152 15,16, 17, 18, 1% 20 2180, 22, 47411 &

Gata Na, 1)

12,145

1EHM

L LY

17434M

Buetwa/Helopur (Ol Mame: Shankaripeepar) /
Hamirpuor,/ Khamd 1471 (Gata Ne., 43,/9Mi)

12145

a7

51

145728

6l. |

Betwa, Kalaalitsger Dariya, Bardabo Sahjana
darive & Badanpur (Ol MName: Koldolibeer
Draviya / Hamirpur/ Khand 16/2 (Kalowlilees
Diiriya- Gata Mo 1, 2,1, 4, 5, 6, 7, 35/42; Bardaha
Sahjana Durivae- Cota Mo, 09/ 1, 02711,
Hadanpur, Galta Mo, 206,

T 184

117283

A

143U

|
|
!

T Botwa/Bandulu Sahujore & Kanautn Dhiariya
(21d Nanwy! Bardahs Sahajana) / Hamirpor,/

Khand 17/5 (Bardaha Sahajana- Gata No. 011,
211, WY AL Kasunata Dariya- Gata Mo 1701,

19/1)

12143

fnbi

145728

Betwa/ Bahrauli Dariya & Sahurapur Darlya
| (Ot Naner Sahwrapur Dariva) / Hamicpor/
| Khand 18/ (Bahraul Dariys- Gatn No, 15
| Sahurapur Daviya- Gata no. (MM, 17, 18, 19, 20,
! 21,29, 23,24, 28, 29, W), MKa, 02/4)

30437

HIT O

SHag12

Bebwa /Patara Dariyva & Sahampoar Diriva (O1d
Manme: Mabthi Danda) / Hambrpur)/ Khard 874
[Patiara Dariya- Goaka Mo, 10O7/R3, 111 £33, 85
Sahurapur Dariyva- Gata oo, MG, U2/ 4)

ERR LS

451144

110250

A

Betwaf Kandaur Dardva / Homirpur) Ehand 9773
(Cota Mo, 79/ 1 Ka, B/ 1, 957K, 951 )

Betwa /Bindpuri & Bajehata Dariva
(O Mame: Beri}/Tlamirpor & handahay/
Khand 1071 (Bindpuri- Gata Mo, 250, 251, 232,
233, TH/ T, 249 Bajehata Bartve- Gats No. D1,
42y

30,768

I1.718

i s by |

205782

AT

272982

S5

F71a2

Betwa,/ Bindpuri & Balchiat
(t0d Name: Berly/ Hamlrpur & Maudiaba /
Ehand 10/2 (Bindpuri- Gata Mo, 233, 24 /1,
23423 T35, 249 Bajrhata- Goata Mo, 01)

IA65

G057

Bebwa /Hindpurd & Bajehaia
(030 Name: Peed)) [lamirper & Maudahay/ Khand
T (Mimdpracd- Giata Mo, 235, Fis, 207, 298, 239, 240,
201, 242, 243, 244, 248 Bagehata- Gata Mo, U1)

07

Betwa/ Bindpuri & Hajehata
(Ol Manw Berd)/ Hundepur & Maudaba/f
Khand 1044 (Blndpuri- Gate No, 244, 247, 248;
Bujehata- Gata Mo, 07)

21580

BiR R

AFrash

ety

AF0H

182D

B0

10471

ATRAI

Betwa/ Bmdpur & Bajehata
(Old Name: Beri)/ Hamirpur & Maudala/
Khand 10/5 (Bindpuri- Gata No. 244, 245,
246, 247; Indrapuri- Gata No, 255/ 1, 256,

24521

ST,

(

L

H1H

MRS

Page | B2
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rugsatm: it

i 257; Bajehati- Gata Mo, 01)

.

Betwa/Indrapuri, Bagehata
{01 Mo Beri) / Homirpuor & Mandiaha/
Kland 10719 (Indrapuri- Gata No, 1M0/1, 256;
Bajehata- Gats Ne, (1)

404

13

20112

LEe1L

Betwa/ Indrapurd, Bajehata
(00 Bamwe: Berd) / Hamirpur & Mawdaha /
ol L0730 (Todeapuri- Gata Mo, 130,/1, 256
Bajehata- Gaty Mo, 01

26003

ol b=

Betwa Mndrmpur, Bajehala
F Name: Beri) SHomirpur & 3Mandala/
Ehamd 10 21 (Indrapori- Gata No: 128/1, 129
' 130/ 1, 2ts; Bajehata- Gata No, (1)

THRES

2A6H65

155285

214ZH)

A0

461113

Borwa/ Indrapurd, Bajeluia
{010 Namie: Berd) fHamirpur & Maodaba/
Kol 1607 22 {(Inclrspari- Gata Mo, 126741, 250,
129 Bajehata- Gata Mo, (1)

25,080

246007

197702

443719

.

Butwa/Indeapuri, Kupra, Dhojpir & Bajehaka
{00 Name: Bord} [/ Hamirpur, Sarilo &
Maudaha/ Ehand 23/26 (Indrapun- Gata Mo,
a0, 61, 62, 12871, 256 Kapra- Gata Mo 077 /4
175/, 10FSMI, 1075/3, 1075/ 3Mi, 1073 /201,
75/ 30/ 1, 107573/ 2, 1075,/ 30/ 3,
1075/ 30 /4, 107643, 1076/ 1, 1/7; Bhujpur- Gata
Ne 01, Bajehatn Dariya- Gaka Mo, 01}

Betwa tndrapur & Kupra
(O] Mamwe: Berd)! Flamirpuar &, Sarilaf Khand
23037 (Indrrprri- Gaka No. 60; Kupra- Gata Nao,
U/ 7, 02710, 1075ML 1075/ 30, 1075/ 38i/ L,
W76/2/2)

17 e

185760

ONIEH

LN

16715

B758Y

P A

1R430q

76,

Betwa, Kupra (Obd Name: Beni)/ Sarila)/ Khand
24428 (Gats Mo 01/, 02711)

F00

BANgT

AS000

¥

Butwa, Beri & Evpra (Old Mame: Beri) il
Homirpur & Sarila/ Bhamd 22030 (Ber- Gata
M. B9 /931 /1 Buprea- Gatn feo, 017, 02/11)

9R55

Betwa / Beri & Kupra (Od Mame Berd) /
Hamirpur & Sarily/ Ehaoad 10730 (Besi- Cota
N, 7307932/ 1; Kupra- Gata No. 01/7)

12145

121867

117

Bebwa/ Ben & Kupra (Cd MNamwe Berd) /
Hamirpur & Sarila/ Eharad 10433 (Bori- Cala
Mo, 707932/ 1, 897 /931, Kupra- Gata Mo, (11747,
0211

242

1B865H)

NERND

FAULHN

137320

(8947

15¥a67

P E

S25E40

Betvvn/ Beri & Kopra (Old Name: Berd) [/
Haurrirpur % Sarila/ Khaud 10029 {Ber- Gala
Mo, 7304932/ 1 Kupra- Gata Mo, 01,7

81

Betwa/ Beri £ Kupra (Old Mame: Berd) /
Hamirpur & Sarila/ Khand 10496 {Beri- Gata
N, BY77931 /01; Kupra- Gata No. 01/7, 02/11)

11145

125753

BEI51

19304

12143

At

1200

L)

82,

Ynmumfl]nihnml J Mamirpur/ 9073 - Khinnd
MNo.2

Yamuna/Umiharat / Hamirpar /90,05 - Khand
Moo 1

RIVLEY

24000

20400

Foeln

AN

245796

RETRIF

R

Yamuna/ Sikrodhi Dariya / Hamirpur /247 ,
256/1 & 254

L5600

196740

26420

252500

T Yamuna/ Mankilata Thok Dariyn /

Harmdrpur /175 , Ehandd Mo, 1

24ANK)

ML

7eT7

ESE LY

83
B4,
&3
86,
A
84

Yamuna/ Mankikala Thok Darya /
Hamirpur,/1/5 | Ehand MNo, 2

200005

219475

O35

220000

" Yamuna/ Biveuli Dariya / Hamirpur /263700, 2641

o

.00

14200000

HAN

22NN

Yiumuna/ Mishripor / Mamirpur /472

7000

GO0

450K

TI20N)

Page | 63

P

2

7
‘-:‘_'J\Fh?r..--'

g |

134



WL L

N/

REPLENISHMENT OF ROM AT MINING LEASES OF IISTR Rt
YEAR 2023 '554
Yo S Mankd Elverd Thole Dariva f
80 Hamtepar/11, 5273 _ 5000 8560 38400 128000
a0, Y i Merapur/ Hamirpor /4271 3000 T 150584 SN
| Yamuna/ Bhatpura Dariya/ Hamirpur/73/16 | 27500 MG 120744 SR
a3, ‘rumuna,f'CbnndupurrI:E:iya fHamirpur /el /1, | 54000 770 96111 AR7RID
X
fetwa f Banntina Achhpuren Darya )
93, | (Okd Name: Tikapur) / Maudaha/ Khand 19/3 1 11562 130258 54711 184969
(Gt Mo, 0L, L2, 13, 397 IMI)
Betwa/ Bahdina Achbpura Dariya
(O] Nomws Tileapur) /. Maudaha/ Khand 1944 400408
91 (Gati Mo, 01, 14, 15, 1, 17, 18, 19, 20, 21, e s Mo
29 T
Betiva/ Balidia Achhpura Diriya
- (O Mame Tikapur) [/ Maudaba )/ Khand 1945 a = : =
i (Gaata No. 01, 20, 21, 22, 23, 24, 24Mi, 75, e e e o
26,/ 1Mi)
Batwa/ Bahding Achhpura Darnya
9, | (O Name; Tikapur) /Maodaha/ Khand 1976 | 23764 77 73302 (45372
{Gata No, (1, 36, 2/ 18, 27, 28, 29/ 1MK)
Bestwwar/ Babhading Achlypura Dariya & Mammejpur
(O Mame: Tikapur) /Maudahe)/ Khand 19/ 13 - J g
. | ¥ mahiting Ackbpira Dacigas Gata No, 01,28, | 20 wha S LAl
201 M Moo pruc- Goka Mo, 61, 26/ 18)
Belwa,/ Bajehata Rariya (O Name: Tikapur)/
a8, Mandaha/ Khand 20174 (Gata Moo 5%, 54, 45Aa, 33108 7033 BH66T 1700
A5, 01, 42)
Belwa/ Bajehata Dariva (Cd Mame: Tikapur) / 107
99 | Maudaha/ Khand 20/5 (Gats No. 0, 42 455a) | 24 | TP S
L Betway Bajeluta Dariva {00 Mama: Tiapr) / L& 00 : - w47 IO
100, 1 Mandadus/ Khand 20/6 (Gata No, 01, 12) i L 7
Betwa/ Bajehata Dariva (Ofd Name: Tikapur) / s conn ! 87400 247
141 Maudaha/ Khand 20/7 (Gata No, 01, 42) f :
Een/ Chhani (Old Mame: Bhalsi Khadar) /
UKL | Maodaha) Khand 3001 (Gata Mo, 1384540004, ih 437 27RES 248900 FdiRaS
VA /AN
K/ Bhulei Khadar, Chhant )/ Maudaba /! Khaod
10, 30,/2 (Gata Mo, 244, 237, 238 33971, 240, 341, b 43T 415302 13175 a5
342, 243/1, 293/ 2, 45/ 124, 1389 /4 306)
Fan/ Bholsi Khadar / Moadaho/ Ehesnd 3003
(Gata No. 40750, 50, 51, 52, 5%, 34Mi, 55, 56, > . -
W4 | 571, 57/2, 58, SOMi, 60, 61, 6OM, 4571, 244, | TV | 2ER0E e o
48/124)
Kin )/ Bhalsi Bhadar / Maudaha/ Khand 20/10 . ;
105, (Gata N, 40/ 50, 47) e Ba742 kT L] 121452
Page | 64
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YEAR 2023
| Ken/HBakkeha Khadar & Bakleha Bangar (Old
| Mame: Bakkeha Khadar) / Magdaha /! Khand
106, | 29/1 (Bakkehs Khadar- Gata No. 49/7,94,95/1, | 1245 116U 78000 194304
BT, B, G0, 91,92, 93 Pakkcha Bangar- Gata
Mo ROS)
Kon/ Bakkeha Khadar / Mandaha/ Khand 29/2
107. | (Gata No.49/7,95/1, 3871, 1B/2, 39,47, 44/1, | 1245 2] il 154304
46/ 2, 50, 51)
Ksn/ Bakkcha Khadar / Maodaha/ Bhand 29,3
108. (Gt N, 4977, 9501, 2.3, 11, 81,23, 26, 12145 SAEAS 10 19304
26/ 1K, 29Ka, 30, 34, 3871, 1271, 24/2,24/3)
Dhasan/Jigni / e
108. Rath/1271 Gha - Khand No, 3 1530 132400 (RRTTN 244500
v Dhasan/ ligni / g
319 Rally /780, 1271 Ghar - Khand No. 2 no) Theo A e
111. Divasany [iggni / Bath /1 - Kheod Mo 1 25,000 16800 ERTLTUE AN
112, | Dhesan/Gaddhar /0 Rath /00, 23702 - Khand Ne, 2 | 260000 245600 Tt A16000
113 DhasanfGadbar / Bath /0 - Khand Mo, 1 7 i 8k 11Az0 283200
Lihasan/ Lidhaura / o "
Tk Rath/01 Ka, 1118 - Khand No, 2 sl I e AN
D Lidhaura /
115. Rath,/ 1118 - Khand No. 1 14000 167 1200600 ZMK)
Dhasan/ Tola Khangaran f . '
s, Rathi/01 - Khand Mo, 7 e o 7400 e
Dy Tk Khangaran [/ ;
1z Rath,/ Gaka Mo, 01, Khand Mo, 6 T T A4
Dhasan Toks Khangaran / :
118, Rath/ Gata No. 01, K1 N, 4 1000 134383 2AN576 54159
Dhasan/ Tala Khangaran |/ - ; P
119. Rath/ Gata No. 01, Kiand No, 5 10000 w10 124785 2073
Q/ Page | 65
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BEPLENISHMENT OF REM AT MINING LEASES OF DISTRICT HAMIRPUR

YEAR 2023

Table No. §.0 Lease wise replenished volume of RBM in 2023 at Hamirpur District

Total excavation in
) River Village/ ) .-.unum Details Lease Tonnes®/ “Total Replenished
Sl Na. Detail Teheil Existing! proposed/ Area conaldertng SR WHneraliSand/
o closed {in Ha) 8 Bajei/ RBM atc.) in 2025 t0
depth max as 3 meters A
hedi Dariya/ Khand 23/7 (Gata No. £3/1 / y :
1 Belwa Saril Existing 11.100 SN e/ STRA0 M 177575 cum f 319640 MT
. . Ehang 23/5 {Gots No. 53/1, ) . .
R Betwa Bhedi Dariyva/ Sarila B4/1, 67 & 68) / Existinig 12370 SE11 00w |O43G80 T Z09BET com § 55T7EE MT
Bhodi Thiriya / ehard 23712 (Gaia Ma B3/, i o i
A Betwa Sarila &4/1 / Existing 12145 38350 curmy GEEEN M 194304 cum /3684747 MT
e, | Khand 2313 (Gata Ne: 63/1, ”
4 Betwa Bhedi Doriya/ Sarila 611}/ E A 12145 354050 cumn /855330 MT 194%04 cum /39747 MT
Bhedi Distya/ Khand 23/ 14 (Gata No, 63/1) T2E730 cum /1311714 :
5. Betwa Satils £ Existing 24251 T 258604 cum /ERLET MT
Hhasd 23, 16 Bhedi Dariya
(Gata no, 63/1) & Bhedi
i Dhandin (Gata o 873, 878, F
n Retwa mrwﬁ.ﬂﬂwﬂﬂr 815,810, 8/7 8/5. 820, | seay | RN U ssaena cum w0as2s2 M
. : 8/9, 8/25,8/12.8/6, 8/2, .
02T 120 1% T/ L 1445
13, 16,113) / Existing
Khand 23719 Bhedi Deriva
[Gata o 63/ 1, 64,01, 70, 71,
T25Y, 73, 740 & Bhedt Daivda
e ; {Cana Io: 20, 21, 31/2, 22,
3 Batwa uhﬂwﬂﬁmﬁwﬂm 23, 4.1, 25/1. 2804, 27, 28, 12145 350 cum /RSSEITMT | 1304 cum /349747 MT
i fhe 29, 3004, A1MA, 3272, 3271,
3873 88 84138 B0, 647,
875, 8/14, BN, BNE, BMH,
8hdi, 5730, / Fisting _
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REPLENISHMENT OF REM AT MINING LEASES OF DISTRICT HAMIRPUR

YEAR 2023

Khand 23,/20
(Bhedi rariya- Gata No

&3/1, 61/, 69, 70 & Phed]
Bhedi Dariya & | Danda-Gata No, 2IMi, 24/2, . .
B Betwa Bivedi Danda/ Sarila | 25/2, 26N, 31N, 83, 8/6 12145 3330 cumy /o358 MT 194304 cum /349747 MT
8/13,8/10,8/7, 8,5 8/ 14,
8/9, £/25, B/12, B/6,8/2,
Bili, 8730} / Esisting
P Khand 23/21 (Gata No, 6371, TRBTW cum / 1311714
s, Betwa | Bhedi Dariya/ Sarila gy ol 21001 el 259104 cum / 466357 MT
10, Betwe | Bhedi Dariya/ Sarila | Ve0d 2/23 (Cata No83/L | 4000 | 333000 com/S9000MT | 194304 cum /349747 M
: 64/1) / Hxisting i
- berwg | RRWE H__:E.a Darlya | Khand quﬂmn Nod7/1% | jyom | <omm0cem/TS0MY | 236000 eum /ais200 MT
iz Tetw :w&ﬁ%:mﬂﬂm Lhriya Ehand 2274 {Gata No. 02 22000 e ﬂﬁm__ KRS 351956 cum /633521 MT
13 Bejyey | P Bocung Daige 5 : 23000 Ml MT
: a ppiae Khand 22/5 (Gata No. UZ) SEU00U cum 1242000 267954 cum / S62517
N o | Khand 22/6 (Rirua Sujurg
14, Betwa Yansm ugirg & Gtk No, (12, 03 & Basriya 2000 | 690000cum / 100 MT | 367000 enm /660600 MT
Haseria / Sarila Ca
i Nio=-330
15. Butwa Baséria / Sarili Khand 22/7 (Cats No. 738) 12000 | 360000 cum / B4S00MT | 1952000 cuum /345600 MT
Karnd 237 10
Chandaul Dariya & (Chandaut Darjya- Gata Mo, i et
Chindant Danda 35/1, 65/33, 39, 40/1, 42/, Ty e 13
L Beiwd | (i N Rirewa 1075, 56/2.37/1, 38/1 & i AT SHS608 com / ERH3 MIT
Baseria). Sarila Chandaut Danda- Cata Na.
506/, 50972 862/1)
Chandai Dariys & Khand 22/13
Chandaut Danda {Chandaut Dariya- Gata No. [
17 Betwa | (Old Name Kirawa 3771, 85/35,35/ L & 12143 IR0 Cam/ AU MT | 104304 cumn / 0747 MT
Basarta ). Sarila Chandaut Darnde- Gats Na.
)

Page | mw\w
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REPLENISHMENT OF BEM AT MINING LEASES OF DISTRICT HAMIRPUR

560

Chandiaut Dardya
(EAd Mame: Riruwa Khand 22/ 13 2429 PRI curn f 1RATI
Gl Haserin) , Sariia (Gata No. 35/1) NI 388508 cum /899494 MT
, Chandaut Dariya de Ehand 22715 [Chandauot
Chandaut Thanda Thariya - Gata Mo 3671, 27/1 25307 FREFAD cum f 1311714
Betwa | (o Name: Riruwa | de Chandaut Danda- Gata No. ML 608 ciem / 699404 MT
Basena), Sarila 438/ 5, 44554
| Hardua PRI curn / 1311714
; Betwa {O1d Name: Badeta Whand No. 9 (Gata Ne. 04) 2420 E,_ﬁ, _ 356559 cum /609395 M
” | Khalsa) / Sacila :
_ * Fm...hw Heﬁn__e.zz Khand 26/1 . .
) Betwa g | [Magrsuth- Gata No, 01ta; 02 7362 | SIORAcum  OTABMT | 172630 cum /310786 MT
_ Chandwarl Ghurauli) | o in CatNe, 1, 05, 0672)
il [ Sexila
| Gharauli PEs
(O Name: Khand 2672 (Gifla Ne. 01, 05, B3 S806%0 cum / 10452 |
7 Botwa | cpamdwar Ghussull) vanL, 06/2) " MT TG oo/ S AT
| / Serila
| Ghurauh
| O0d Mame [hard 26,/ [Gats Mo, 01, 0213, - 65520 cum / 1179522
B | chuishn st 'y A3 L TI8430 eum /393174 MT
/ Sanila
Clumanli & Chandwan Fiand /5
Ghurauli Diryn (Od (Ghurauli- Gaks Mo, 01, 062 ) - 413280 cum / 145704
Betwa | imeChandwae: |  ChendwariGhursuliDaripa- | 00 M 487555 cum, /6775 MT
Ghuraulii / Sarila Cata Ne. 11/1, 01
Chandwari Pariva f— p—
0 Mame - i y 29930 cum [ 18]
Betwa | o v Gl | AP 28/7 (GataNo 01,11/1) : 5 536740 cuim /969732 MT
/ Sarila
Chardwiird Dariya ! —
Od Mame: fhand 26,8 (Gata Mo, 01, 02, 03, 4 380 4080 com 1
Bebwa | Oondwar Ghuraili) 05, 11/1) e MT 5316 cum /1116129 MT
{ Sarila
Chandaut Tariva (Ol .
Botwa | NameChanduwt | SPO4E/N Qe N0 BN | 1o | 430000 cum / BOMNOMT | 3400 cum /432000 MT
Danda) / Sarils
Hardua BOO000 ¢/ 1080000
Betwa | (Ofd Name: Chikasi)/ | Khand 24/8{Gas No. 08) 20,000 gL 360000 um / 545000 M1
i
Hardun & Sujagwa | Khand 2479 (Hardua- Gata No,
Betwa {CAd Mame: Chilasi) / 011, B2 03, 4, 05, On; Sujagea- 12145 263550 cum  G35830 MI 145740 cum / 262332 MT
Garila Cata Na 01, 10, 11,1213, 14, 15)

L
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REPLENISHMENT OF REM AT MINING LEASES OF BISTRICT HAMIRPUR

YEAR 2023

Supgwa ;
H 2 m_—..ﬁ_..-n. u..n..___.n.u. nnn.w T, E__ 2. E3E 2304801 Jaoied MT - =
30 Betwa ﬁﬂzahﬁﬁ : Chikasi) / 03, 04, 05, 06, D7, 08, 333/214) 1 cum / 1247400 coom /234533 MY
Chikiasi & Sujagwa Khand 24/13 (Chikasi- Gata Nin
3. Betwa | (Uid Name: Chikasi) / 1, 02 Sujagwa Gata No 14000 420000 cum / 7HOO0MT | 252000 com /453600 MT
Sarila 373/ 314)
1001450 1B02628
2. Betwa Chikasi / Sarila Rhand Ex_ﬁmﬁ Mo, o1, 3135 prﬂh 400884 cum / 721081 MT
= N 931760 1695168
33. Beivia Chileasi / Sa¥ils Rl A G Na 00, 08 | g it 313920 cam / 365055 MT
05, 14/12) MT
= 10931 10 cum / 1967598
3. Betwa Ctilkasi / Sarila Khand 34/ 18 (Geta No. 14/12) 36437 ﬂ:. ’ S82992 cum / 1049386 MT
Ichhaira
3. Batwa (O Mame: Ichhawra | Klaand 35/7 (Gata No 04/ 1, 01) 18370 51100 cum | GOISA0NT | 203584 cum /528991 MT
fhitkari) / Sarila
Tehla iLrd Wmmg 5 ._.EE
38 Betwa | (Old Name: lchhoura | Knand 25/3 (Gata No, 4/1, 01) | 18610 ) rﬂ_‘_ﬂ 247723 cum /335901 MT
Jhithari) / Sarila ’
Ichhaura
W60 curn /1680480
37, Betwa (Old Namw: Ichhaurs | Khand 25/€ (Gata o, 010, (471) s11m ...._.___q 497858 cum [ B9R144 MT
Thitkard) / Sarila '
Ichhausm
O 1081620
3s. Betwa | (OldMame:fchhoura | Khand 25/9 (Gata No 0L 04/1) | 20080 E.._.ﬁ 320440 cum / 576792 MT
Thitkar) / Sarila - |.
Ichhaura : : R20500 cum / 1476900
39, Betwa | (Ol Namne! ichhaura Rhunid 25/ H. mnmnu Mo 01, 27350 Eﬂm £37546 cum / 787563 MY
[hitkari) ¢ Sarila )
lehhaura 1
5910 LOBAE00
40. Betwd | (Ol Name Ichbaura |  Kland 25712 {Gata No. 0471 19,700 E“_« 315161 cam /567290 MT
Thitkari) / Serila : _
[ehhaura BT No. M1,
4l Tatw {01 Mame: chbaura i aﬂsﬂ N 2 360550 cum ( SSE30MT | 104296 cum /349733 MT
fhitkart) / Sarila
Iehhauma )
2 Betwa | (Old Name:lchkaurs | Khand 25/18 (Gata No 04/1) 5150 25400 cum / H1720MD | 130864 cum / 235555 MT
Thitkart) / Sarils

Page | 71
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REPLENISHMENT OF RBM AT MINING LEASES OF DISTRICT HAMIRPUR

YEAR 2023

Ichhaura .
43, Betws | (OWName:Tchhans | owod/ M_M_ﬁnw B 7730 | Z31900cum /417400 MT | 123556 cum /220400 MT
Jhithari} / Sarils
ity 72300 cum / 1210140
44, Betwa | (Old Name:lchbaura | 0nd 35/ Eiﬁmu- N0, | 23 € nﬂ 358516 cum /645329 MT
Jhitkari) / Sarila o
Ichheurs g
. Betwa | (Old Name: ichhatra asﬂm,_.m xﬁuzz;q.. 17730 | SM90cum /95730 MT | 353661 cum /590590 M1
. fhitkari) / Sarila
Tehhaura j
6. Betwa | (O Name Ichbaum Khand m‘ﬂ_ﬁ._u Na; 01, 1780 | 3M00cum/9S2S20MT | 385325 cum /6I3585 MT
Thitkatf) / Seriia
Veda Dariyu ; 990000 cum / 1782000
47, Betwa | (Old Name: Ieihaurs Mﬁu Wﬂﬂmﬂ;.ﬂ ﬁ,m 33,000 ...._sw 557934 cum / 1096281 MT
[htkari) / Sarila Ll LA
Yeda Dariya
48, Betwa {Cd Mamie lchhaurs Khand 35/75 (Gata No. 2/1) 17260 S17E00 cum /92040 MT 276126 cum [ 497027 MT
fhitkart) / Sanila
Veda Danva BIZ00 1114480
4. Betwa | (Ol Name lchhaura | Khand 25/26 (Gata No. /1) 20740 Eﬂm 331799 cum/ 597238 MT
Thitkard) / Sarlla :
50, Dhasan | Bilgaon /Surita 1/1 Khand No. 1 {Gata N 1/1) | 15000 | 450000 cum / 810000 MT | 250000 cum /432000 M1
aurauli Bururg
81. | Yamuna | (Old NameiPatyors) | oond 3/ wﬁﬂ. NoBIME | 36437 | 1098110 cum /1967598 MT | 728540 cum /1311552 MT
# Hamirpur
Surauli Buzurg & Khand 3174
Patyora Danida Burauli Buzarg- Gata Mo, 1M, : 10931 1) curmn / 19675098 546555 S
e Yaniany (O1d Mame: Patyora] | D24 Patyors Dands- Gata No. ey MT ol W
/Hamirpur 01.03)
Surimnili Buzurg &
Khand 31/5 (Suruli Buzurg-
§3 | Yamuns 3y St Gata No OIM; Paiyora Danda- | 36437 | 10910 E...ﬂ__, 6739 | peemss cum /9837 MT
(01 Name: Patyora) Gata No. 01, 02) }
S Hamtlepus t
Patyora Danda
8. | Yaswna 1Cld Name: Khad 3176 (Gata No. 01,027y | 3e4asr | 10ooil0 uﬂ_x 1967958 | 546655 cum /963799 MT
Patyora) Hamirpur .
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|
Patyoma Danda : .
| S5 | Yamuna | (OdNamePayors) | Khand3y7(GaieNo0L0y | deayy | TOUORE/ T8 | 5ignss cum, 983799 MT
J Hamurpur
Patyore Danda
56 | Yamww | (O Neme Potyord) | Khand 3/8(CaaNo. 0L 020y | deaw | 1090 E,__ﬂ_ﬁ 78 | 546858 cum /983799 MTT
RI.&EH._H.._H T e T o — — )
Rhard 11/4 (Gata No. 28/1, 29,
Ramedi Dariya / 30,51, 52, 33, 34, 55,56 57,38
57 Bitwa Himbs 54, GO 6, 6371, 63/ 2 624 15574 6720 com - BA0R%6 MT ITES0Z cum f 501308 MT
6244, 6275, 63, 64, 47 /1)
i Khand 1173 (Ramedi Dariya-
Ramedi Duriyade Para, || o) g, 2871, 32,15, 16,17, 15, . : .
24 Betwa Ojhi Mubhal Dariya / 19, 20, 21Ka, 2, 47/1; Para Ojhi 12145 As50 coem [/ 635830 M| 194304 cnm / 349747 M|
b Mishal Dariva-Gata No. 01}
| Helspur (0 Name: ) )
59. Betwa Shankaripeepas) / Khand 14/1 (Galta N 4379M3) 12145 | I64350 cum / ASSEMONMED | 145725 cum / 262310 MT
Hiamirpur
Kalauliteer Dhariva, K 18/2
Bardaha Sobiana & | (Kalauliteer Dariye-Gaii No. 1,
&0. Petiwa O i 2.3,4.5,6,7, 35/4% Bardaha 16094 | 483820 cumn/ BPEZOMT | 194304 cum /349747 MT
W h ﬁ“.ﬂ.___ Sahjana Danye- Gata Mo, UL/L
" 7 i 012/11; Hadanpar, GGata Mo, 206,)
Hardaha Sahajanad Khand 17/35
Kanauts Dariya (Bardaha Sahajaia- Gata Mo
61. Betwza (Ol Name: Bardaha 0171, 012/ 11, 20/4, Kanauta 12145 354350 cum f BEFRI0 MT 145728 cumn / 262310 MT
Sahajaia) / Harmrpur Dariya- Gata Mo 1771, 1971}
Bahrauli Dariva & Khand 18/1 (Bahrauli Pariva-
Sahurapur Dariya Gata Mo, 15 Sahurapur Dartya- IRRLL pu /196759
o Betwd | ol Name: Sshumaptir | Gatano, 04ML17,18,19,20,21, | 2087 MT A ciin/ AN MY
Dariva) / Hamirpur X225 24, 28, 349, 50, Fika, 02/4)
Patara Dardya & Edvand 84 (Patarn Dariya- Gats
Sahurapar Dariva Mo 107783, 111783, B 1074990 cum /16826532
B3, Betwa {31 Name: Naithi Sahurapur Dariva- Gata 1 FE3 MT 541394 cum (974509 MT
Danda) / Hamirpur 18, 02/ 4)
Eandaur Dariva Kharvi 9/ 3 (Gata No. 79/ 1Ka, | i A
4. Betwa /Hamirpur /1, 9¥7Ka, 951) A0.7ab XOT0 cum /1651526 M1 45223 cum { BE&OIS M1
mimchmvmaa:+= Kisinid 10/1 (Bindpusi- Claia No. |
50,251, 5L 33, a1 28 |
b, Beslwa (Od Mame i 21.71A8 631540 cum S 117272 MT 371502 cum / 668704 MIT
BorhFiaminpur & Bajehata Eumw.uﬂ., N, U1,
Maudaha
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REFLENISHMENT OF RAM AT MINING LEASES OF DISTRICT HAMIRPUR

YEAR 2023 i
Tindpuri & Bajeiata | Khand 1072 (Bind pari: Gata Mo,
b6, Betwa (Oid Name- Berl)/ T8, 281, 78407, 785, 245, 2465 | TMSS0cum /126710 MT | 40708 cum /732751 MT
Hamirpur & Mawdali Papehiata: Gata No. (1)
5 T Khand 10/3 (Bind puri- Gata No.
Tindpun & Bajehata
: ; 235, 236, 287, 138, 239, 240, 241, 032100 cam | 1839942
&7. Betwa (Ol Mame: Berl)/ re e 4073 RI60Y3 cum / 951167 M1
Ha & Muudahia | 2323 E._fzu“ﬂwﬂafnq Gata M1
Rindpuri & Pajohata | Khand 10/4 (Bindpuri- Gata No
68, Betwa (Old Name: Berf)) | 244, 247, 248 Bojenata-Gata No. | 21590 | e47700cum / 1165860 M1 | 478429 cum /861172 MT
Hamirpur fe Mandata 1)
Aindpur, Indrapar & | Khand 1075 (Bind puri- Gata No.
Hajehata 244, 245, 246, 247; Indraputi- e
&9, Betwa {Old Name: Beri)/ Cata N 355/1, 936, 357, b ek 2003 eum /1973334 M1 3B90B3 cum [ TON34S MT
Hamirpur & Maudaha Bajehats- Gate Mo, 1)
el e ——
70, Betwa "Ha hww._n Ma No. 130/1, 236; Bajehata- Gata S414 262420 cum / 508336 MT | 150611 cum /271100 MT
Madiha chtiadais)
oy Eﬂwh.% Khand 10720 (indrapuri- Gata
n. Betwa H /Hs e N 130/ 1, 255; Bajehata- Gata W03 | TRIBMcum S 1OFHRMT | 416954 cam / TS051T MT
Maudaha Mo, i1y
Indtapuirh Nauts | Khand 10/21 (indrapuri-Gata
72 Betwa { =4 - #* No. 128/1, 129, 130/1, & BB | 364690 cum / 1SF6UIMT | 461115 cum /830007 MT
{Hasriguy Bajchuta- Gatt Nou 1)
Maudaha
_u._%ﬁmﬁ Eﬁs Khand 10/22 (indmaput- Gata
73. Betwa st No.128/1 256, 129; Bijehats- | 25021 | 780830cium/ 1351134 MT | 443719 cam /798694 MT
i G No. 01
Khanil 23/ 26 (Indrapurl- Gala
No, 0, 61, 62, 126/1, 256;
Indrapuri, Kupra, Fupre- Gata Mo U7/ 5 107571,
Bhujpur & Bajehata T7SM, 107573, 1075/ 3Mi, .
74 Belwa (O Name: Berl) / 1075/ 2, 107573071, 17866 | 20980 cum /937764 M | 277SZ1 cum /SOOUTS M
Hamirpur, Sar(la & 075/ 3Mi/ 2. 1075,/3Mi/ 3,
Maudaha 1075/ 3N/, 107673, 1076/1,
177 Bhujpur-Gata Np, 01,
Bapehats Dariya- Gata No. 1)
4 Whand 23/27 (Indrapuri- Gata
Indrapuri & Kapra e
7 | Bewa | (OaNamepemy | NoSSMEAGSMOIT | o0 | ssomccum/esmmony | T8 cm/SIATMT
Hei . B 1075/3MU/ 1, 1078/ 2/

ol
Page | 7
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REPLENISHMENT OF REBM AT MINING LEASES OF DISTRICT HAMIRPUR

T Ropra

Khand 23/ (Cata No. 01/,

565

76. Betwa (Ol Name: Beri)/ TAN | 219000 cum ) UAZOMT | 126947 e ) 205 MT
_ Sarila 02yt
Heri & Kuprs Khand 233 {Beri- Gata No.
i Betwa (Old Name: Berl) / 897/971/1: Kupra- Gata No GHSS | 295650cum/SIMFOMI | 157667 cam /263801 MT
Hamirpur & Sarila 0,/ 7. 0211
| Peri & Kupm Khand 10/30 {Beri- Gata Ne, |
74, Betwa {Ed Name Ber) / 30932, 1: Kupra- Gata No 12145 34350 coam /623630 MT TH4304 gpam / 349747 MT
Hamerpur & Sarila 0147
Heri & Kupra Khand 10733 {Beri- Gaza No. _
. Hetwa (Mg Namue Beri) TH0/A52 )0, BOF FA5), Rupra 2 ROZ3ARN cum [ 109068 NIT A23540 camm  SA2H2 MT
Harmirpur & Sarils Gata No. 01/ 7, 12/11)
Beri & Kupra Khand 1026 (Beri- Gata No.
Bo. Betwa (e Mame, Berd) / TR 1 Kupra- Gata N, 12145 34350 cumn [/ GE3E30 M 194304 cum / H9747 MT
Histmirpur & Sasifa o1/m
Berl & Kupra Khand 10736 (Beri- Gata No,
81. Betwa (O Name Beri)/ | 897797, Kupra- CataNo D1/7, | 12185 | 364350 cum / 653830 MT | 194304 cum / 19747 MT
Hamirpur & Sarila n2/11)
62. | Yamura | Umherat/ Hamirpur 90/3 - Khiarid No. 2 24000 | 720000 cum / T296000MT | 400000 cum / 720000 MT
B3, Yamuna | Umbarat ) Hamirpur /3 - Khand Ne. 1 0000 SUROOL cum - TR M SAD00 o BAF000 M1
a4 Yanuna mrﬂﬁﬁin 347, 255/ & 254 15400 | 474000cum / 853200 MT | 252800 cum /455040 MT
B | Vi I,:_Hrﬁ .:.ﬁrq 1/5, Khand No. 1 34000 | 7000 Eum /1296000 MT | 354000 ctem / 691200 MT
_ |
86 | Yapupa | enidkalaThok 1/5, Khand No. 2 000 | S0 cum / 10S0000MT | 320000 cam /576000 MT
Dariya [ Hamirpur _
8. | Yamuna E,w_._m : mz:, A 284740, 284/1 (4000 | 420000 cum / 736000 MT | 234000 cum /403200 MT
88. Yamuna | Misheipur / Hamirpir i 7000 | 200000 cum / 3TE000MT | 112000 cum / 201600 MT
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REPLENISHMENT OF REM AT MINING |.EASES OF DISTRICT HAMIRPUR

YEAR 2023
8. | Yamune | ?Enﬁﬁwh _ 11,52(3 6000 | 2A0000cum / 432000M1 | 128000 cum /230400 MT
90, Yamuna | Merapur /Hamirpur _ 21 FAO00 | 990000 cum / 17EO0MT | 528000 cum / S50400 MT
|
Eis Vo | | ERAENA Didysy 7/ 16 750 | B2S000cum / 1485000 MT | 440000 cum /792000 MT
Hamirpur _
Chandopuer {Jariya | e
- Yamuna : B/, 82Ka 242400 FAT00 cuen § 1308960 MT IBTRA0 cum / GAET12 MT
{ Harirpir
Bahdina Achhpura
Dhariya Khand 19/3 [Gata No, 03, 12, 13,
93, Betwa | oy Fat/ /i 10882 | S4sBs0cum SMMMEMT | 184989 cum /332984 MT
Maudaha 4
Hahdina Achhpura
Dhariya Khand 194 (Gata No. 0, 14,15, ; - .
S| B e Tl | ISR MY, | TR | TR RN | 0N DT
Mantah
Bahding Achhpare
_ lariya Khand 19/3 (Gata No. 01, 20, 21,
a5, BeAwa | o Name Tikapor) /| 22 75, 24, 24N, 25, 29101 WA | TMM0cum /102 MT | 408158 cum / 727484 MT
Maudaha
Bahdina Achhpura
Dartya Khand 19/8 (Gata No, 02, 28, i . :
g Betwa | o Narmer Tikipud) 26,18, 25, 28, 29/ 1) B7E9 | TIMTcum /1253526 M1 145372 cam)/ 261670 M1
S Wlaudaka
Bahdina Achhpum Khanad 19,13 (Bahdina
Diarlyat de Manwsifpiur Avhhpuera Parva- Cata Ne. 41 = —
a7, Betwa | (N e Tikagur) | 3820/ 1M M iyt 8353 350590 cum / 45062 MT | 133631 cum / 240536 MT
/Mutudaha No. 81, 26/ 18}
Bagehata Tiartya - i
98, Beiwa | (O Name Toapur)y | O WA G No BUSL | g 00 | gosauncum /170262 MT | 177200 cum /318960 MT
Marabad d3Am, 458a, 01, &7
Hajehata Dariva . _
a9, Betwa | (Ohd Name: Tikopur) / | Torond 2/ uhm_____% B A UMD | ST cum / 16BEIMT | 499778 cum 899500 MT
Maudaha
Bajehata Dariya
100, Betwa {00 Name: Tikapur) f Khand 30/6 (Gata N (1. 43) 18,000 S40000 cum SN0 M 70000 cum / 456000 MT
Maudaha

Page | 76
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YRAR 2023

Bajehata Dariva
1oL Betwa | (Old Name: Tikapar) / |  Khand 30/7 (Gata No 01, 42) {6650 | 499500 cum /BESIO0MT | 245750 cum /448550 MT
Mauclaha
Chband .
Ehara] 301 {Carla Ko 1093110 e/ 19R7598 .
02 Ken (0 Name: Bhulsi : 6,437 546555 cum / 983799 M1
Khadar) / Maudaha 1M/ 4/ 309, 1384/5M0) MI
: o . | Khand 30/2 (Gata No. 244, 237,
1o Ken HEJJHHH_W:E: 238, 239/1, M0, 41, 242, 303/1, | 3as7 1rena n...,.,%__.‘_\ e S46555 com / 9A3799 MT
/1 243/2. 48,124 1389/4/309) .
Fhand 30,3 (Gola Mo 4075050, |
Bhilsi Khadar / 51, 52, 53, BAM, 53, 563771, 1093110 cum / 1967558
ook Ken Mavdaha 57/2 58, 5OMi, 60, 61, 63N, S NIT S eumy ST
651 230 4B 124)
10, Ken §=ﬁﬂﬂ_ _hf / Khand 30/10 %E Nacdl/30 | anagd | ordsDewm / 10G0GENT | 121452 cum /218614 MT
Bakkcha Khadar & Khand 29/1 (Hakkcha Khadar-
Bakkcha Bangar Gata Ivo, 4977, 94, 9571, 8TML T S "
1M Ken {0ld Name. Bakkcha 89,50, 91, 92, 97, Bakkcha 12145 354350 cum / 853830 M1 154304 o 349747 M1
Khadar) / Maudaha Barpar-Cata No. 803) - S S o
b 4 Khand 29/2 (Cata Mo, 497,
Vo, Ken E@%A 95/1,36/1, 38/2 39,47, 48/1. | 12145 | 158350cum/eSSBWMI | 196304 cum /39757 MT
46/2.50,51)
G Khand 29/ (Gam No. 49/7,
108 Ken mﬁﬂ_ﬁﬂna F J wmw_mw_nwmd ﬂwﬂ,mﬁ 1215 | 268X cum/ 6580 ML | 194308 cum / 389747 MT
H/22%/0
100. Dhasan Jigni  Rath 1271 Gha - Khand No. 3 1530 | 439000 cum / 2S00 MT | 244800 cum /430640 M1
10 | Dhasan Jigent / Rath 780, 1271 Gha - Khand No. 2 0000 | E0OC00cwm / 1080000 MT | 320000 cuem /576000 MT
1. Dasan fijgnl / Rath | - Khand No-1 [BOK | 750000 cum / 1350000 MT | 400000 cusi /730000 MT
112 Dhagan Gadbar / Rath 01, 23/2- Khand No. 2 WO | 7000 cum [ 1404000 MT | 416000 cum / 748800 MT
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YEAR 2043

13 [rasan Gadhar / Rath 1 - Khand No.1 17700 ST ety ) SESE00 AT 285200 cum / 509760 MT
114 [ihasan Lidhaura / Kath 01 Ka, 1118 - Khand o, 2 16,500 485000 cum  BRIONONMT 264000 com /473200 MT
18 [hasan Lidhaura / Rath 1114 - Khand Ne. 1 15 SO0 curmn [/ 9700 M1 288000 cum / STH00 M1

[Hrasan Tols Khangaran Rath (1 Khand Mo 7 10 SOO00M coemy - S40000 47 160000 cnm / 258000 MT
nr [Fhasan _ Tnla Khangaman /Rath Gama No. 01, Khanid MNo, 6 12000 AR0000 cwem 4 702000 MT 207974 cuem f 3TESE3 MIT
1K, Dhasan | Tola Khengaran /Rath Gama No. 01, Khand No. 4 2000 | A0000 cum /1134000 MT _ 335959 cam / 604726 MT
118, Dhasart | Tola Khangaran /Rath Cata No, 01, Khand o, 5 15,000 F9000 cum 4 TO2000 M 207975 cum / 374355 M1

Page | q&
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REFLENISHMENT OF REM AT MINING LEASES OF DISTH569 IRPHR
YEAR 2023

Drone Images of Some Leases surveyed in Pre and Post-monsoon 2023

Post-monsoon

Dhasan/Tolakhangaran/Rath/Hamirpur

Q/ 7B|Page
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POST-MONSOON CONTOURING MAP OF SOME OF THE REPRESENTATIVE MINING LEASES 2023
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572"!1’1! {8

F &
Dadp of Burvny 10 06T 2003 “Wated Lkl 138
oo samE B AN SR IR
P 0 Eaaing | EMeealion | pppwa BV s KRARTE 1 VIEEAGE TIRAPTE
dois : 24,547 93,920 PEAAL AALERAHL farcT TLaAsr e |
gpg | 6741001 | 2a6hoeT 048 | gapre | T T o ;& -
pR.g  [3GH16.947 |Z0E5204.078 | gpagay | o e | e
Lease: Tikapur/Hamirpur
Page | 82

Vava

(e "&7:,_4.3

153



154

mﬁ?@mu&

REPLENISHMENT OF REM AT MINING LEASES OF DIS

YEAR 2023

T —— W m——— T T

F it e TR AL 1 bt — R Nﬁmﬂ:r

N SR e aevevassz| LOEveRuE OB

(U e T

iy 1 ..?.u.lu ALEA v iy

&1 HNSHINYH LS "W TRV S-ISERL T
ﬁ.#..’n_..fﬁ—hﬁv.___. A SRLUNVIX E RS HaATT vaLEny uaness|3 EFEZ
NS FTHEON VS TTH H3ATH A0 ATANNS (0L
BOUBOL-IS] JEN: £202 100 Wi Aewing [o ajeg
PR-GOM - Wrieq dey

AIAIE YML3E

-...-_-l-_-.._.-.--.4-.-—-ﬂ._.-...--._-.uu—-_-wqq._-.nn..u”_.-__-..._..-..-...
1 |

Eupises 31 ey

E

£
i - o
ot d e
=1 I
= -'-i-:‘-ll\ Y

L

Ao
. AT
C i = o 5ot
2 % Gh SR S
W e S
« T LR 4 \ 3 3 \.l..-r.u_..1__ ___..._-..-...rVﬂ-r
4;-”\“'-..\1%“ -

I !
*T%%%
e
W TE 1

o i

o L M“.

R =

A — |l....1 e iir.. ...... I 2
ey e e
e e T e e AR e IR LS PN A, R o Tyt
T = (h ol + ...w.- o )

STt O

T _..\Tm_.__.m

L

w . B o | LE0LEE | peervevossz | civeziiee a8

LO£ 410 | BL¥YPLEGGEZ | Bl0pORZKE  UONEIS\ESEY

S

Lease: Chandwari Ghura

Page | 83




REPLENISHMENT OF REM AT MINING LEASES OF ﬂ!STRSTﬂIHFUR
YEAR 2023
e
Base\Siaticn
Waler level
= BH-1
= Wik
- o
= L L
- o AT
= e
- e e
£ ."'._" A ',"'
- s .
- e B
. i &
- ;-J -i‘"f l"ll.I
1= T
- P }_..
L] N ¥ .*1-1.:'? g
- W
- & S e X
- ' . S
X AT
5 ’?"'P' o
. f * F ! 3 R .
- ; &6:-? o .-:',.-?5.!'{.-:'
. ; e e
- \ . B _:LMR-E
- o 22y V4
o P I S -:.5,-___"
- S
"“"tiilllli!"H’iii-ll‘lE!i!-i-]lIE!l!ll'!‘!l
Map Dalum : WES-4
Dt of Hurvary 28 00T 2023 Winies Lewel o 172
I TN SUBYEY OF RIVER BERAAND MOLELY MINE
Fosrl i} Ennling Nenthing Elmmion | g sivn S et AN A WILL AT T,
BassiStaion S00B34 523 ZBB32I0E51 | 110379 oo lIMANMREEY = |
T 1 1 i
| spy | 303576t 2069080625 | oysas | on e e !
Bp.2 S0686.040 | 2B62648.585 | 97505 :h-_::-l = .
Lease: BerifHamirpur
Page | B4
O WL &S




156

575"

REPLENISHMENT OF REM AT MINING LEASES OF DISTR

YEAR 2023

Froscimamia Lt .“
———— : LN

“Jl-.” !_._..I_...-H nghﬂ.r m—_“m..ﬂ.wrmmmﬂ F.ﬂm.h harﬂ.ﬁ N.....ﬂ.m
e T _
wu | 990} BLIGO22S06Z £I8I'6leE  °dE

471 BHIAYH LS "V ITEVS- TRHEL YIEVHS
IR A9V TTIA 61 TE-aNYHN TS " d3A VALIEN

AR AAAMYS NN NIV N WS T BT 40 ATARDNS OdiL

CERAEaa i

=
riw

3% e g

L ke L

+ -

gas'0L | G268 VOESSBE  IBOZSELBE uopesiaseqg
UOfEAB(S Bupon Bupeeg Qi jurog

£20Z 100 01 : Aening p sieq
FE-SOM | wrieg dey

uohels\eseg

Lease: Bhedi Kharka/Hamirpur

Page | 85




157

Page | 86

REPLENISHMENT OF REM AT MINING LEASES OF 1IST

YEAR 2023

HSIT.GM-L}R

Wy Dl | WG B2

T0eh DET. 0z

—_— el . - : ;
= 0 O OO e = : FEZERnE Ra=s
18 A i . O A O
EESE £ = : ! e i
EEE PP = _ f ;i T = §
O O Bk =i S EE| 15 B8 B ! P s &
t | _- - HH& : H.J. ...“.H..r K _ | " _ = _ m M
T _m == : .n.r_, .w,ﬂmm.r r ] .I” mmw “_M
. | \g .._W ] | i m ¥
= e m“ |
ue m |
= |
x5l ik
08 | i
i gite

124810
121

SBAABIBNST | 24 a7

bl

L

Tl ot Surviy
Eistig | N0 | Gaweion |

BaseiSiaion | 3967407 | ABaami S04

IEFATSAY | FRAAF0R 56N

33T 261

Pabe il

BP-T

BP.2

Lease: Tolakhangaran-4 fHamirpur




E
T % v ek .HM{?
m

e R R %

L
.Ill.ﬂ.l;..f.‘_.ra.:.._ Lo, o /
A m;..ra..r-rp

R T T e fha bl s 4N il a
e .h.......n.l.__rf..-.... w-._.‘_J._.._.._. N

.....f.....q.n..l....n.r.__...._.ﬂ.-r' B & _r...+.fhnm.|l|_-.1h..:u..
h -

= L L et ey

| ........_.J.,.l.pl.M.nl.,Hq.Hr.. LR ] -,...Mfr..”..*_,.,...”.....a._.f\..1...,._--..
e e e L E TR LS LT rrr._(._.._:r...._rowﬁ..r:uh......,...-n...uy

Llil..._"..qr.-w.....tg...u..-a,.,...... C AT ,......4.r.....u..rur.nr....f..,r.q...., # f..__._,t._ah.(l...Jf..
[ \ e et .l.d._..ﬂ.._...uj..._.”#_.ul...-...(J.J_..,Hf_f.u_i_.-l.r......._._.u:._t.f.ml..4......4.........}..-.?1#...- .-...r..r.._.....n.f.
Ny ...in._n.r.l_.rl_f_(-.__u_..'-#f_‘_ __..-.r._._._._.ra...rf}rv..;_..,.!_.._}4,..k.i"h.n.__...ur.r_.1...._.¥—."(rul.

RN R L s A T A AL E

SR N T e
._ﬁPV.u R i P N e, e % i R e T e e RS R
Pl & 4 et ee n  ra ks A s A L Rk e Y G #H

RS L s W T b R o e s T = e s
T T O S VT R e RS e e A TR R e ST Rk
WA e e Ty R NE ) e ™ .Hﬂ_a..hnll.....-..-.nm....n.ﬂ.
= R ] *

ul‘&rwﬁﬂawn
s
7
;
=+

e
== TG ERE SRR
s AT A N
e
bt A=) =

.m..:.au.....l.

..._r..ful._m...._..:nn
%

L N T R R e = =

R LR b T e e B T st & o ....i...lv..-..r. =
R R N s L .rrd.r.-_f..-_..i}.v._-nw...trf SR RIS N f

aRanahLvey v ey PR b aah Ji*ﬂhﬂ.ﬂt.. i b

ﬁJJ_ P T R R o W LW L s ety e S gt . il T P

Wy R LRy bR AR Ty iy AR A s as T .H

—_.___._.._.I.A.If_._f.._f...rle e e R e e T e T 7 o
AR R L L A TR A S aa e ST A T e “ =14 ,
AN H AL LT R TI R S R AT e R i #{m.m.
o pashy i rngvs s by s saiens tH et m%m
r.l”.”_:.,..w_, e e _U_L

—— - I S L = | i

HEPLENISHMENT OF REM AT MINING LEASES OF

YEAR 2023

R .....r.l.......t_.-_f._._..-_.r_f...._.—P...._....*.._r...t..t.f}..;J(;.)....,....r.n.lﬁ..n..n.ﬂ..n.l..-._..(-t_ .(-...,.-L.Jq.n?
_d.all......n_s.xn._..__h..r P

i B T et R e e e e e T RS T A A e s e 4 s by
m T _._...r.f...r.ft.._.u....,."l.....r......_..-.r...._._—...vl..‘.lm”.__.a.. 5 A H.
A LR L LR R e S n v vy A ASALRN S . &g ALy Y TR A e
P e T Y T FlRE s uTA v v Y .r.....:a.._—.ﬂ.axu.-..__nﬂh-..-\i.(._unj_,_.+.._.r.,..(.r
N by Wy .ler___.._._c._.“_»_.-.w..- J_J...fr_._fl...”.-.rl.._.._. e o BR .._..-..Th..._.-.ﬁ.._u..._....aun.. TN R g
3 o | B L A A S ey o 4, J.;Jn-m
ST 33 BT B r R A e A T R AN TR b e el S Sy L ) ST

s e e R - L A R R = T T s T
) kY ] ) : =¥
3 LT T R ..:f.nt.__.l_r. —

EE TR RS R EEE R R R R R EEE R R E AR R R E N R EE NN S SN E NN RN NN NN NN

LR I B |

.__.,.______,...,__.u..‘__hu_..‘........__._..__...__.____.____.__._.._.._._..-__._..w......_._........_..__._._.__.__.....

Map Cadurm = WES-84
Dt of Surviry | 1000 OUT. 2023

Water Laval+i 19,596

1-\}!“

EHETWA RIVER , 58 s KILARITR VIELATE TUN ARERA
TERSL-RATH, BT IAMINFUIL L P

|
|

Easing | Modhng

124,818

[
_‘ ot
14008 | oo —

-

336663 165 2MMITSEI00 129,669

Point D

BaseiSlation | JIETAT BET | IB43873.594

pRp 39BA201S7 2843082974

BpP1

Lease: Tolak hangaran-6 /fHamirpur

Page | 87

158



REPLENISHMENT OF REM AT MINING LEASES OF blsmgm RPUR

YEAR 2021

(SRS NN

. Base\Station

Pt L B8 0

gy hidiawy VRS
| TP o Ry 1A CACD LD
oS ST e ]
Pl s, sl Biwtm) i wicih o s 4 Balaold e | O] Ll S8R0
b - e
AT R T P R L
EATFRE L | JEARELE ) t by —
[ R i — =
o O i [ A gy gy | —

. ()

]
4

.

4

Lease: Bhulsi /Hamirpur




REPLEMISHMENT OF RUM AT MINING LEASES OF ulmg’rgmn
YEAI 2023

Mg Datum - WES-B4
Dale of Survey | 07 OCT 2020

Wimd Leve-ilid 551
) | T AEIYEY O 1 EB DR S S A i T L |
Peint 10 Esvwng Nonnng Elmsaer | i (o, WAL E .S %ot RIRANER S VLG CERKITRL

[ CATORALT T NS RSamm & Gy [ alanren e |
Bess\Sislion | MZH4 00 28ss2a 41 | VITTRY [ : S

Im P— T .1.'!\. T - -
BP-¢ 1A 221 | 2855433 2% | 1138 O ol [
Bp-2 ATTAND | 2855120652 | 104585 | mermcem e

Lease: Bhulsi /Hamirpur

@/ %) Page | 89

0 2 W?W
2 S 1

160



	5ff9828503545a9a4d64a37ff598c60672de8f999062ac7002ea485203b8993a.pdf
	92e7a6fc7dc0a8a6d324c5ee569a6923874c807eaa25f33ac10558e2fd7cf716.pdf

